
RATIFIED MINUTBS OF MEETING No.25l15 OF NORMS COMMITTEE-I (DES-I

SECTION HELD ON 03.03.20T5

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /

Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes,

in running serial orders. The concerned firm may go through the same and respond

accordingly.
(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to

by the concerned firm and may be responded accordingly.

The meeting No. 25115 of the Norms Committee (NC-I) for the licensing year 2014-2015 was

held on 03.03.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of
Foreign Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-

4) of Foreign Trade Policy 2009-2014 / Handbook of Procedure Volume-I. The following

Members of the Committee were present in the meeting: -
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Case No.:15/11/80-
:ALC2/2012

;Uq file ;nl-e nite 'Lic.No/Date:0710088440 iDefer

1:OiSOlOSOlO0229lAM13l l:O7lztlO4Ol00120/AMl3/ i24.O5.2OtZ lDate:14.04.2015 ia-- -- -- - I '

rTlo^isi^n .The (-nmmiftpe nnferl thqt the firm hqe heen aqked tn firrnish a certificafe from the dulv lIDecision:The Committee noted that the frm has been asked to fumish a certiflcate from the dulyl'----- ---- -'- r I

iauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas 
;

ito the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.1
rThe Committee decided to reiterate its earlier decision for the necessary document. 

I

The Committee also noted that M/s GE Indian industrial Pr市 ate Ltd.was issued an AA No.|The Committee also noted that M/s GL indlan industrlal Private Ltd. Was issuec an AA INO.|

3110060945 dated 30.10.2013 for supply of goods in connec」 on with petroleum operations.InthislJ -'O---- -- r r I

lregard, the firm was requested to produce an Essentiality Certificate issued by the Directorate 
I

1

OenerJ Of Hydrocarbons.The Commttee nodced thtt thジ ■m has produced the req山 shel

Sl.No Name of the representatives &
their Designation

Room

No.

Telephone No. Deptt.

l Sh K.K.Tiwari l.A 476 23063321 DHI,U.B.

2. Sh.0.P.Sharlna,Jt.I.A. 223 C&PC,Shastri Bhawan,

つ
Ｊ Sh S.K.Jain,D.0. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

4. Sh. Kanwalinder Singh Sodhi,

Asst.D静。(MeCh)

736A 23063802 Extn.2459 DC(MSME),N.B.

く
υ Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT,U.B.

J

' Dv. Director General
oirectorale General of ForeignTrade
Ministrv of Commerce & lndustry

Uovob Br\awan, New Delhi-11



te Geneml of Hydrocaめ ons on 04.02.2014.The Commhecliflcate issued by the Directora
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issued to f1111l on 02.01.2015 asking them to furnish requisite D(〕 H
Committee further noted that the firm vide its letter dated 30.01.2015 has submitted a reply but
not submitted the requisite certificate. The Committee reiterated its earlier decision of

ion of the requisite certificate and decided to remind the firm.

is deferred to 14.04.2015.

隅
HQ File

:01/80/050/00576/AM13/ 羅理荒蕊繹

~F正
面高画面蕩涵σ

P9.01.2013 Date:14.04.2015

Status:
Deferred

:The Committee noted that the fl111l has been asked to furnish a certincate frOm the dulv

ized Ofncer of IDirectorate General of HydrocarbOns,Ministry of Petroleum and Natural Gas

the effect that the said goods are required fOr petroleum operations vide letter dated 20.06.2014.

The Committee decided to reiterate its earlier decision for the necessary document.
The Committee also noted that M/s GE Indian Industrial Private Ltd. was issued an AA No.
3 I 10060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate

reral of Hydrocarbons. The Committee noticed that the firm has produced the requisite
ificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee

decided that this position should be mentioned in the reminder to the firm. Accordingly, a letter was
issued to firm on 02.01.2015 asking them to furnish requisite DGHC certificate.

Committee reiterated its earlier decision of production of the requisite certificate and decided to
nd the firm.

is deferred to 14.04.2015.

Decision : The Committee noted that reply dated 28.01.2015 has been sent to a&FC;
05.02.2015 and decided to await comments.

Case is deferred to 14.04.2015.
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Division seeking their comments and decided to issue another reminder to the EpCG Division.

Case No.:15/26/80-

IName:THYSSENKRUPP
INDUSTRIES INDIA
PVT.LTD

is deferred to 14.04.2015。

No.:1/26/80¨ Name:NETAFIM No/Date:25/80-
TION INDIA 14

5

F‖ e 10036266
3101/80/050/00562/AM13/ 3/  126.02.2013

。LTD.

File

14.04.2015

No/Date:25/80-
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Party Name:BOTIL OIL
LSINDIA PVT
LTD(FORMERLY
BAKER OIL
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;Decision : The Committee noted itratttre nrm nai been-asked to iu-irn ac".tin"ut" from theduly

lauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas

ito the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.

iThe Committee decided to reiterate its earlier decision for the necessary document.
iTh. Co*rittee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.

5 lf t t OOOOq45 dated 30.10.201 3 for supply of goods in connection with petroleum operations. In this
lregard, the firm was requested to produce an Essentiality Certificate issued by the Directorate

lGeneral of Hydrocarbons. The Committee noticed that the firm has produced the requisite
lcertificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee
decided that this position should be mentioned in the reminder to the firm. Accordingly, a letter was

iissued to firm on 02.01 .2015 asking them to furnish requisite DGHC Certificate.

iTh" Co*.ittee further noted that the firm has submitted representations for certain Advance

iAuthorisation requesting that they may be granted waiver from submission of the requisite

lcertificate. The Committee decided to forward these representations to Policy VI Section of the

lOCff for their further comments in this matter.
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I 102.01.2015 and decided to remind the MSME for comments.ll
I lcase is o"r"r.ea to 14.04.2015.
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iDecision : The representative from MSME informed the committee that they have requested their

lBangalore MSME office to provide comments in the case. It was also informed to the committee
, I r --l-- t--^-- ^^-^r r^ rL^ lrClrE D^-^^l^-^ ^f4:^^ 'I'L-that copies of relevant papers have already been sent to the MSME Bangalore office. The

committee requested the MSME representative to take necessary action so that the comments can

be provided expeditiously to the committee.

14.04.2015.

No.:3/6/80¨

14.04.2015



Case No.:14/15/80-

HQ File RLA File Lic.No/Date:0510362949 1Defer
:01/80/050/00270/AM14/ :05/23/040/00199/AM14/ 120.08.2013 Date:14.04.2015

Decision : The Committee noted that C&PC was reminded on 02.01.2015 for the comments, which
stiH awaited and decided to remind the C&PC.

is defelTed to 14.04.2015.

Mcet No/Date:25/80-

ALC2/2014

Parサ Name:AUTOMAT
IRRIGATION PVT.LTD.

Mcet No/Date:25/80-

ALC2/2014
03.03.2015

tus:
Deferred

Lic.No/Datei0910057395 Defer

Date:14.04.201528.08.2013

14.02.2015 has been sent to MSNIIE on

澁 蕊 而 IЪ危帰liOЮ0218/AM14/
Decision : The Committee noted that the reply dated
27.02.2015 and decided to await comments.

ase is defelTed to 14.04.2015.
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Pa■y Name:POLMOR
STEEL PVT LTD

Meet No/Date:25/80‐

ALC2/2014

1財

~

|

Defer

Date:14.04.2015

Decision:The COmmittee decided tO ra」
取 the nOrms bascd on the rccommendation of MSME

No. 30(103)/14-ME dated 03.03.2015 (copy to be sent to firm and RA).

may take further action accordingly.
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: Th: MSME representative informed that e-mail reply from the
directly by them.

firm has already been

is defelTed to 1 4.04.2015.

RLA File Lic.No/Date:05103649961Defer
: 0 I /80/05 0/0 02921 AM | 4/ l:0 5 /23 I 040 / OO22S / AM t 4 t' 0g .09 .20 | 3 Date:14.04.2015

Case No.:54/15/80- Party Name:SEC
INDUSTRIES PVT.LTD.,

03.03.2015

Case No.:55/15/80‐ Parサ Name:POLMOR
STEEL PVT LTD ALC2/2014

03.03.2015

03.03.2015

HQ Flle
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No/Date:25/80‐

No.:56/15/80-

Name:BOTIL OIL No/Date:25/80-
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lThe Committee decided to reiterate its earlier decision for the necessary document.

lThe Committee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.

13110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
Ithis regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate
lGeneral of Hydrocarbons. The Committee noticed that the firm has produced the requisite
jcertificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committeejcertificate issued by the Directorate General of Hydrocarbons on O4.O'2|2U14. lhe Uommttteei

]decided that this position should be mentioned in the reminder to the firm. Accordingly, a letter

lwas issued to firm on 02.01 .2015 asking them to furnish requisite DGHC Certificate. 
,

;The Committee further noted that the firm has submitted representations for certain Advance 
I

iAuthorisation requesting that they may be granted waiver from submission of the requisite 
i
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30.01.2015 and decided to await comments.

|

iCaSe iS deferredto 14.04.2015.

PANVEEN SHARMA
Dv. Director General

Directoraie General of ForeignTrade
Ministrv of Commerce & lndustry

Udyo'g Bhawan, New Delhi-11

: t--- ---- - -T; iCase No.:46l15/80- 'Pafly Name:BOTIL OIL :Meet No/Date:25180- istatus:
t lALC2t20l3 TTOOLS INDIA PVT ',ALC2l20l4 ,Deferred
i I :LTD(FoRMERLY io:.0:.zot s i

i i iseKEn oli i Il t_ _..

i F0 Fir. iit"N./Drt"trs 103660z |o.* 

-
1 ::01/80/050/00302/AMla/ l:0512310401002451AM141 119.09.2013 lDate:14.04.2015
I r... _ .-

t iDecision : The Committee noted that the firm has been asked to furnish a certificate from the duly

i iauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas

I to the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.
I lThe Committee decided to reiterate its earlier decision for the necessary document.
i. . ifn. Committee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.

i14iii^iodd;;;;;30.10.2013 for supply of goods in connection with petroleum operations. In

I ltfris regard, the firm was request"d to piodu"e-an Essentiality Certificate issued by the Directorate

i lGeneral of Hydrocarbons. The Committee noticed that the firm has produced the requisite

I icertificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee

I ldecided that this position should be mentioned in the reminder to the firm. Accordingly, a letter

I i*as issued to firm on 02.01 .2015 asking them to furnish requisite DGHC Certificate.

I ,fn. Committee further noted that the firm has submitted representations for certain Advance

lAuthorisation requesting that they may be granted waiver from submission of the requisite

I icertificate. The Committee decided to forward these representations to Policy VI Section of the

I iOCpf for their further comments in this matter.

Case is deferred to 14.04.2015. ,/



Case No.:34/18/80¨

ALC2/2013
Parり Name:LARSEN&
TOUBRO LINIIITED

Meet No/Date:25/80¨ Status:
ALC2/2014 Deferred
103.03.2015

:14.04.2015

: The Committee noted that comments are yet awaited from the DRDO and decided to
ind thelDRDO.

Case is deferred to

HQ File

:01/80/050/00351/Aヽ 414/

RLA File

:05/23/040/00273/AA414/
Defer
Date:14.04.2015

Decision : The Committee noted that the firm has been asked t" 6;Gh;ilif*"t" f.". th. drt
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas

he Committee also noted that IM/s GE Indian Industrial Private Ltd. was issued an AA No.
110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
is regard,the f1111l was requested to producc an Essentiality Certiflcate issued by the Directorate

enera1 0f HydrocarbOns. The Corninittee nOticed that the fI111l haS prOduced the requisite

']fic1te issued by the Directorate General of Hydrocarbons on 04.02.2014. The Committee
ided that this position should be mentioned in the reminder to the firm. Accordingly, a letter

was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate.
The Committee futher noted that the firm has submitted representations for certain Advance

uth_orisation requesting that they may be granted waiver irom submission of the requisite
:rtificate. The Committee decided to forward these representations to policy VI Section of the

FT for their further comments in this matter.

is deferred to 14.04.2015.

the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.
re Committee decided to reiterate its earlier decision for thi necessary document.

HQ File
:01/81/050/00350/AM14/

LicoNo/Date:31

Case No.:9/18/80‐

ALC2/2013
Parサ Name:ALSTOM
INDIA LIMITED, ALC2/2014

03.03.2015

Case No.:36/19/81‐

:31/83/040/00129/AM14/ 25.10.2013
口

「

~

10751272

No.:21/18/80‐ Name:BOTIL OIL No/Date:25/80‐

INDIA PVT 14

TD(FORMERLY 15

OIL

10367148

File

No/Date:25/80¨

111/AM14/ .10.2013 4.04.2015

:The Comlnittee noted that the flIIH vide letter dated 13.12.2014 has sought additional
to provide the information and decided to grant the same.

Case is deferred to 14.04.2015.



Decision : The Committee decided to ratiff the norms based on the recommendation of MSME
No. 30(33)/14-ME dated 03.03.2015 (copy to be sent to firm and RA).

RA may take further action accordingly.

Party Name:GE INDIA

l has submitted the DGHC Certiflcate but has not

,dated 06.01.2015 and decided to renlind the f11111.

Mcet No/Date:25/80- Status:
ALC2/2014 Deferred

Decision : The Committee noted that the firm has not replied to the reminder dated 09.02.2015

decided to issue a final reminder to the firm.

Casc is defelTed to 14.04.2015.
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Case No.:4/21/80‐

ALC2/2013
Party Name:CARDINAL

103.03.2015

IHQ File
21卜01/80/050/00496/AM14/

蘊      語 輛 漱 繁 1:蹴 珊 冨
面m JMsME

IRAhaytakefurtheractionaccordingly.

rision : The Committee noted that copies of decisions of earlier cases were handed over to

ME and subsequently reminders dated 21 .11 .2014 and 02.01.2015 were also sent to MSME for

comments. The committee decided to remind the MSME to expedite the comments.

Party Name:ZENITH
PRECIS10N PVT LTD.,

is defelTcd to 14.04.2015.

No。 :31/18/80‐ No/Date:25/80-

PRIVATE 4

15

File          ‐RLA File 110060945

191:01/80/050/00361/AM14/ :31/83/040/00126/AM14/ 130.10.2013 14.04.2015

ACHTS

No.:19/24/80- Name:ZENITH No/Date:25/80-

PVT LTD., 14

.2015

Case No.:20/24/80- No/Date:25/80¨

ALC2/2013 14

.03.2015

7



Case No.:1/21/80¨

Decision : The Committee decided to ratiflz the norms, as under, based on the recommendation of
E〉 IPP Note No.12/23/2015¨TSW/23 dated 03.03.2015:

l. As informed by the firm's representative in Personal Hearing in NC
meeting dated 0911212014, description of export items may be modified as
"Gas Analyzer System (Penals) comprising of Gas analyzers, Sampling
systems, accessories including, piping, valves etc.,,

2. Import items from Sl. No. I to I I may be allowed as per GN-4 for
engineering products.

RA may take further action accordingly.
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: The Committee noted that DHI has been reminded on 21.10.2014 and 02.01.2015 to
provide comments and decided to remind the DHI.

ase is deferred to
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fe;isi9n :Tl-" CoqTttee noted th;ith
thorized officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.

Committee decided to reiterate its earlier decision for thl necessary document.
Committee also noted that I\4/s GE Indian Industrial Private Ltd. was issued an AA No.

3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
this regard, the firm was requested to produce an Essentiality Certificate issued by the Directorate

of HydrocarbOns. The COmmittee noticed that the f1111l has produced the requisite

l!.ry issued by the Directorate General of Hydrocarbons on O4.o2.ZOl4. The Committee
ided that this position should be mentioned in tlie reminder to the firm. Accordingly, a letter
issued to firm on 02.01.2015 asking them to fumish requisite DGHC certificate.
Committee further noted that the firm has submitt"i ."p."s"rtations for certain Advance

Auth-orisation requesting that they may be granted waiver from submission of the requisite
certificate. The Committee decided to forward these representations to policy VI Section of the
DGFT for their further comments in this matter.

Case No.:14/21/80‐

ALC2/2013

Lic,No/Datei321 0070400

28.ll.2013

Case No.:22/21/80-

ALC2/2013 ALC2/2014
03.03.2015

is deferred to 14.04.2015。 ビ
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ALYSER No/Date:25/80-

.2015

14.04.2015
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Case No.:17/21/80‐

IHQ File
26:01/80/050/00413/AM14/

Decision : The Committee noted that DHI has been reminded on 20.11.2014 and 02.01.2015
provide comments and decided to remind the DHI.

Case is deferrcd to 14.04.2015.

Paty Name:DRIPLEX
WATER ENGINEERING

Meet No/Date:25/80-

一‐
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‐
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Case No.:18/24/80¨

ALC2/2013
tus:

Approved

閉甍雇:/00495/AM14/ 1麗房所jttI蘇
Decision:The Committee decided to rati″ the n0111ls based on the recommendation of DHI Note

INO.3(13)/14/TSW(Bソ 91 dated 23.02.2015(copy tO be sentto the f1111l and RA)

RA may take further action accordingly.

PartyName:LARSEN& Meet |lo/Date:25180-
2013   

「
OUBROЫMFED I織

置盤 F
。      いTAn卜      肝lc No/DЯI(

03.03.2015

| ICaseNo.:1/23/80‐

IALC2/2013
IParサ NamelCase No.:l123t80- lParty Name:APEX TEST

tALC2t20t3 TTECHNOLOGIES,l'rl

卜 扁臨蕊蔦
Decision : The Committee noted that reminders have been sent to DIT on 20.11.2014 and

01 .20 I 5 for the comments, which are yet awaited and decided to DIT.

PARVEEN SHARMA
Dv. Director General

Directorale Gene ral of ForeignTrade
Ministrv of Commerce & lndustry

Udyog Bhawan, New Delhi-11

ALC2/2014
03.03.2015

[~[li3)IIIラ

ジ面面「

: The Committee decided to ratifi the norms based on the recommendation of DHI Note
. 3(13)ll4lTSW(By92 dated 23 .02.20 I 5 (copy to be sent to the firm and RA)

may take further action accordingly.

1鷺ち爵::0/00373晨 M14/1けらi獄TC0510373370B鳶 14.04.2015

ALC2/2014
.03.03.2015

Lic.No/Date:0510374413
24.12.2013

Status:

No/Date:25/80-

′TD.

脇 鳳 鳳I「
~~

No.:37/24/80‐

Decision : The Committee noted that reminders have been sent to DHI on 20.10.2014 and

02.01.2015 for the comments, which are yet awaited and decided to remind the DHI.

ICaSC iS deferred to 14.04.2015.

ALC2/2014
03.03.2015

Defer
14.04.2015



is deferred to 14.04.2015.

Case No.:21/7/80‐

Name:DYNAMATIC
TECHNOLOGIES

器品児50/001ふⅢy膨 漏浙υ∞%7晨vⅣ I翻鼎
CmO101%58鳶

14Ю4知 5
:cision : The Committee noted that the firm reply dated l8.l 1.2014 has been fii t" MSME ";.01.2015 and decided to remind the MSME for comments.

is defelTed to 1 4.04.2015.

Parり Name:ANALYSER  I卜leet No/Date:25/80‐
INSTRUMENT ALC2/2014

03.03.2015

HQ File RLA File Defer Date:
:01/80/050/00096/AMl5t !:t3t24to4otooo56tAMt4t ltl.ol.zo4
ecision:The Committee decided tO rad取 the nO111ls,as under,based on the recOmmendation Of
IPP Note No.12/23/2015-TSW/32 dated 03.03.2015:

l. As informed by the firm's representative in personal Hearing in NC
meeting dated 0911212014, description of export items may be modified as
"Gas Analyzer System (Penals) comprising of Gas ana\rzers, Sampling
systems, accessories including, piping, valves etc.,'

2. Import items from Sl. No. I
engineering products.

RA may take further action accordingly.

to 14 may be allowed as per GN-4 for

Party Name:SUTURES lMeet No/D ate:251g0-
ALC2/2014
03.03.2015

:cision : The Committee noted that the firms reply a C&pC *
.12.2014 for comments, which are yet awaited and decided to remind the c&pc.

is defelTed to 14.04.2015.

HQ File

:01/80/050/00534/AM15/ :09/24/040/00630/AM14/

Decision : The COmmittee nOted that the fl111l has
Bttl側例5

Case No.:11/5/80‐

Case No.:53/22/80-

ALC2/2014
Paty Name:ENERTECH

22.01.2015 and_ ecidOd to remind
not replied to the deficiency letter dated

No/Datc:25/80-

4

15

lLTD.

1310046344

No.:11/7/80-

PRIVATE

10102920
′
AM14/ 114.03.2014 14.04.2015

No/Date:25/80‐

翻
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iion : The Committee decided to ratifu the norms based on the recommendation of DIPP
No.7121212014-TSW dated23.02.2015 (copy to be sent to firm and RA)

may take further action accordingly.

DEVELOPMENT
ENGINEERS LTD.

Decision:The Commitec decided to ratitt the n0111:s,aS under,based on the recommendation of

DHI Note received on 03.03.2015:
Export product - piping system for boiler as per their letter dated21.10.2014

1,2 - 1.02 kg / kg content
tem 3 to 6 - Net to net
tem 7 ,8 - As applied, 10.3 MT each

RA may take further action accordingly.

t Tt* C";tnitt"" decided that the firm may be called for a Personal Hearing

14.04.2015 to explain the complete technical details of the case as well as:ny other relevant

information sought from them during the Personal Hearing.

36
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α“Ю384861囲4回 5
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Case No.:2/7/80-

11

is defelTed to 14.04.2015.

Name:DEE No/Date:25/80-

14

.2015

No.:13/7/80- Name:OMEGA No/Date:25/80‐

4PRIVATE

File

1/80/050/00150/AⅣl15/ 15/ 115.04.2014

: The Committee noted that the firm has not replied to the final reminder dated

.02.2015 and decided to wait for a period of l5 days for the firms reply.

is defelTcd to 14.04.2015.



is defelTed to 14.04.2015.

「 L・
HQ File

:O1/80/050/00241/ANI11 5/

Decision : The Committee noted the firm has not replied to the final reminder dated 02.01.2015
pay the applicable Customs Duty alongwithdecided to reject the case with direction to

interest.

may take further action accordingly.

1器品児50側 40晨MIダ
IRLAΠb
l:0523/040/00458/AM14/

:The COnllnittee nOted that the f1111l has been asked to furnish a certiflcate■Om the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas
to the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.

Committee decided to reiterate its earlier decision for thi necessary document.
Committee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.

110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. In
tis regard, the firm was requested to produce an Essentiality Certificate issued by the Directorateu, r'Ir€ rrrm was requesteo to produce an Essenttality Certificate issued by the Directorate

of Hydrocarbons. The Committee noticed that the firm has producld the requisite― ―――― r― ―――――― …Ⅲ▼ ・V■‐・V'｀V
certincate issued by the E)irectOrate General of HydrocarbOns on 04.02.2014. The Conllnittec

decided that this position shOuld be mentioned in the renlinder to the f11111.Accordingly,a letter

was issued to firm on 02.01.2015 asking them to furnish requisite DGHC Certificate.
The Committee further noted that the firm has submitt"i ."pr.rrntations for certain Advance
Authorisation requesting th{ lhey may be granted waiver irom submission of the requisite
certificate. The Committee decided to forward these representations to policy VI Section of the

FT for their further comments in this matter.

is deferred to 14.04.2015.

41

HQ File

:01/80/050/00198/ARだ 15/

RLA File
:03/95/040/00038/AM15/

LicoNo/Date:0310781699

15.05.2014
Defer

Date:14.04.2015
Decision:The COmmittee nOted that cOmments from DHI are awaited and decided tO remind the

DHI.

Case No。:45/10/80-

ALC2/2014
Mect No/Date:25/80-

ALC2/2014
03.03.2015

1蹴鼎
α
"Ю
卿 8

:03/95/040/00116/AM15/

Mcet No/Date:25/80-

Lic.No/Datei0510386490 1Defer

13.05.2014 lDate:14.04.2015

Case No.:2/10/80¨

ALC2/2014

is defelTed to 14.04.2015.

12

No.:3/7/80… Name:BOTIL OIL
INDIA PVT 14

TD(FORMERLY .2015

OIL

Name:LARSEN&
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Defer
Date:l4.04.2015

: The Committee decided to remind the firm and the RA to furnish the hard copy of the
lon.

is deferred to 14.04.2015.

貯淵::器場D
Meet No/Date:25/80-
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Decision : The Committee decided to ratifo the norms based on the recommendation of C&PC
Note No.460H/103/2011¨ PC― II dated 04.02.2015(copy tO be sentto fll11l and RA)

RA inay take further action accordingly.

: The Committee decided to ratifo the norms, as under, based on the recommendation of
DIPP Note No.12/23/2015¨ TSW/44 dated 03.03.2015:

Net weight of export item may be specified as 16486 Kgs.
Word "Relevant" may be prefixed with the description of import
Nos. l, 2 &3.

3. Taking clue from SION C-I175, quantity of import item at Sl. No.l may be

allowed as 1.01 Kgs./Kg. content in the export products.

Taking clue from SION C-1175, quantity of import item at

allowed as 1.02 Kgs./Kg. content in the export products.

Quantity of import item at Sl. No.3 may be allowed as 1.02

in the export products as claimed by the firm.
Quantity of import item at Sl. No.4 may be allowed upto 0.5% of FOB value

of export as per SION C-l175.

RA may take further action accordingly.

4. Sl. No.2 may be

Kgs./Kg. content５

　

　

６

Dv. Director General
Directoiale Ge neral of Foreig nTrade

Ministrv of Commerce & lndustry
0Aro's Bhawan, New Delhi-11

Pafi Name:LARSEN&
TOUBRO LIMITED

Case No.:41/10/80-

ALC2/2014
03.03.2015

ICase No.:31ノ 10/80-

13

:01/80/050/00199/AM15/

File

15/ 115.05.2014

No.:38/10/80- No/Date:25/80-

4

.03.2015

File F‖ e Date:

1/80/050/00234/AM15/



:The Commi■ ee decided to ratitt the n0111ls based on the recommendation of C&PC
No. 4601118412009-PC-II dated 04.02.2015 (copy to be sent to firm and RA)

RA may take further action accordingly.

481RI品
):;0/00209/AM15/ llド;;らうliO/00066/AM15/ 1:::∫:31lTe:071010456413鳶 14.04.2015

sion : The Committee noted the firm has not replied to the final remindii a"i"AOz^or:Ori
decided to reject the case with direction to pay the applicable Customs Duty alongwith

RA may take further action accordingly.
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HQ File

:01/80/050/00151/AM15/

RLA File
:01/80/050/00208/AMls/ l:07/2a/0a0t00065/AMls/

rion : The Committee decided to ratifu the norms ba5ga o, the.econ1;""drtil 
"f-vfSft{eNo. 30(217)/14-ME dated 03.03.2015 (copy to be sent to firm and RA)

may take further action accordingly.

Mcet No/Date:25/80-

ALC2/2014
03.03.2015

Decision : The Committee noted that the firm has not i;,iied t" th" r.*i"d* d"t.d 06^012015
and decided to issue a final reminder to the firm.

is deferred to 14.04.2015.

Status:
Deferred

器品掲5υ00220/ANIlly l鷺が::話:084/AMly‐      I嚢lT五蕊
Decision : The COmmittee nOted that the nllll has nOt replied tO the deflciency letter dated

12.02.2015 and decided tO renlind the fli111.

軋簾

Case No.:14/7/80- Paty Name:STANADYNE
AMALGAMATIONS PVT.

11,1サら:λ10/00035/Aヽ 415/

Case No.:12/10/80‐

Case No.:13/10/80- Parサ Name:MIM
COMPONENTS
(BANGALONE)PVT

「
1平

洒所F而面

is defelTed to 14.04.2015.

14



Case No.:47/10/80¨

ヘ

Parサ Name:ZENITH
PRECISION PVT LTD.,

Meet No/Date:25/80- Status:
ALC2/2014 Deferred

「甲渕
げ~1      

町
Я甕贖直面剛亜讀高品互1総器

副0040飢 48鳶
14Ю4狙 5

03.03.2015

: The Committee noted that the firm has not replied to the reminder dated 02.01.2015
decided to issue a final reminder to the firm.

is defelTed to 14.04.2015.

Decision : The Committee noted that MSME has observed certain deficiencies vide their Note No.
30(216)ll4-ME dated 03.03.2015 and decided to request the firm to provide information on the

same.

is defelTed to 1 4.04.2015.

Mcet No/Date:25/80-

ALC2/2014
03.03.2015

Decision : The Committee noted that the reply dated 15.01.2015 given by the firm is not proper

decided to remind the firm to give complete reply for the deficiency letter.

53
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Case No.:6/10/80‐

ALC2/2014

隋

is defelTed to 1 4.04.2015.

111)lil):50/00243/AM15/ 1::努 :λ:0/00074/AM15/~ 14.04.2015

: The Committee noted that the firm has not replied to the reminder dated 02.01.2015

decided to issue a final reminder to the firm.

is deferred to 14.04.2015.

14.04.2015

Party Name:TRIDENT Mect No/Date:25/80-

ALC2/2014T00LS LIMITED。
03.03.2015



| 
:0 l /80/050/00236/AM I s I l:B t9s I O4O I OOLT 6t AM 1 5/ 109.0 6.201 4 IDate:14.04.2015

Decision : The Committee noted that the reply dated 15.01.2015 given by the
and decided to remind the firm to give complete reply for the deficiency letter.

Case is deferred to 14.04.2015.

firm is not proper

Parけ Name:PRANITA
ENGINEERING
SOLUTIONS PRIVATE
LIMITED,

HQ File RLA File Lic.No/Date:0710105002
11.06.2014:01/80/050/00231/AR415/ :07/24/040/00049/AM15/

Decision : The representative from MSME informed the committee that they have requested their
Bangalore MSME office to provide comments in the case. It was also informed to the committee
that copies of relevant papers have already been sent to the MSME Bangalore office. The
committee requested the MSME representative to take necessary action so that the comments can
be provided expeditiously to the committee.

ase is deferred to 14.04.2015.

丁
|

HQ File

:01/80/050/00216/A卜 415/ 淵器α“
Ю賀8622開=

咄器柵 脩
RLA File

:05/23/040/00106/AⅣl15/

: The Committee decided to ratifu the norms, as under, based on the recommendation of
IPP Note No.12/23/2015-TSW/56 dated 03.03.2015:

l. Net weight of export item at Sl. No. I may be specified as 649.154 MT.
2. Word "Relevant" may be prefixed with the description of import items at Sl. No. l, 5, 6

&8.

56

3. Quantity of import item at Sl.No. I may
export products as claimed by the firm.

4. Quantity of import item at Sl. No. 2 may
free weight of this item may be allowed as
taking 20 %o recovery from scrap.

be allowed as l.04l7Kgs/Kg. content in the

be allowed as 4 Nos. on net to net basis. Duty
ll058Kgs. inclusive of 8.63 0% wastage after

5. Quantity of import item at Sl. No. 3 may be allowed as 32 Nos. on net to net basis. Duty
free weight of this item may be allowed as 124543Kgs. inclusive of 2.04 o% wastage as
claimed by the firm.

6- Quantity of import item at Sl. No. 4 may be allowed as 2 Nos. on net to net basis. Duty
free weight of this item may be allowed as l5l2Kgs. inclusive of I oZ wastage as
claimed by the firm.

7 . Quantities of import items at Sl. No. 5 & 6 may be allowed as 1.0471 Kgs./ Kg. content
in the export products as claimed by the firm.

8. Total quantity of import items at Sl. No. 5 & 6 put together may be restricted as 28636
Kgs.

9. Quantity of import item at Sl. No. 7 may be allowed as 3 Nos. on net to net basis. Duty
free weight of this item may be allowed as 16958Kgs. inclusive of 4.17 oZ wastage as
claimed by the firm.

10. Quantity of import item at Sl.No. 8 may be allowed as 780 Kgs. as l.04l7Kgs/l(g. content
in the export products as claimed by the firm.

1 1. Quantity of import item at Sl. \o. 9 be allowed as 7 Nos. on net to net basis. Duty

PARV三巨N SHハ BMA

詔剛職鞭螂蹴

Case No。:35/10/80-

ALC2/2014
Mcet No/Date:25/80‐

Case No.:20/10/80‐



free weight of this item
claimed by the firm.

12. Import items at Sl.No.
accountabi lity clause.

13. Quantities of import items at Sl.No. 16, 17 & l8(Welding consumables) may be allowed
as applied fori.e 1000 Kgs., 12000 Kgs. & 12000 Kgs. respectively.

14. Import item at Sl.No. 19 may be allowed on net to net basis

RA may take further action accordingly.

Defer
Date:14.04.2015

Decision : The Committee decided to seek information from the firm as per DHI Note No.
3(65)/14/TSW(B)/38 dated 16.01.2015(copy tO be sent to fli111).

ICasc is deferred to 14.04.2015.

may be allowed as 323Kgs. inclusive of 4.17 0/o wastage as

l0 to 15 & 20 may be allowed on net to net basiswith

Status:

aЮd胤圏出1辞槻慰nT鯰
“Ministry of Commerce&lndustry

Udyog Bhawan,New Delhi-11

17

No/Date:25/80-Case No.:4/19/80-

ALC2/2014
Name:TOSHIBA
POWER SYSTEMS 14

ATE LIMITED 。2015

File 10158680

AM15/ 13.06.2014

File

581:01/80/050/00206/AM15/ 1:04/24/040/00065/AM15/ 118.06.2014 14.04.2015

: The Committee noted that reply dated 03.01.2015 has been sent to MSME on

I .2015 and decided to await comments.

is defelTed to 14.04.2015.

No。 :21/10/80- Name:ISGEC No/Date:25/80‐

VY ENGINEERING 14

15

丁

蔦澁 :

ω      蔦

HQ File 10388787

:01/80/050/00217/AM15/ 1:05/23/040/00121/AM15/ 18.06.2014 14.04.2015

: The Committee noted that the firm has not replied to the deflciency letter dated

19.01.2015 and decided to renlind the fllHl.

is defelTed to 1 4.04.2015.

No.:30/10/80‐ Name:GE INDIA No/Date:25/80‐

4 PRIVATE 14

15

14.04.2015

:The Conllnittee noted that DHI has been renlinded on 20.11.2014 and 02.01.2015 to

comments, which are yet awaited, and decided to remind the DHI

Case No.:10/10/80‐



| ICaseぉ defered to 14.04.2015.                 ~~~      1ハ
|

Case No.:51/10/80-

ALC2/2014

: The Committee noted that the firm has not replied to the deficiency letter dated
.01.2015 and decided to relnind the flrm.

is deferred to 14.04.2015.

Parサ Name:KERN―
LIEBERS SPRINGS&
STAMPINGS PVT.LTD,

Party Name:WELD FUSE
PVT.LTD.

Meet No/Date:25/80-

Meet No/Date:25/80- Status:
ALC2/2014 Deferred
03.03.2015

HQ File

:01/80/050/00371/AM15/ 1:09/24/040/00201/AM15/

: The Committee noted that hard copy of the application has not been received and
ided to remind the firm and RA.

is defelTed to 14.04.2015.

Paty Name:CHAK
RADER FARM
EQUIPMENTS
PⅢVATE LIIИ ITED

Meet No/Date:25/80‐

HQ File Lic.No/Date:0910060730 Defer
Date:14.04.2015:01/80/050/00248/AM15/1:09/24/040/00138/AM15/ 24.07.2014

: The Committee noted that the firm has not replied to the deficiency letter dated
0.01.2015 and decided tO remind the Яrm.

is deferred to 14.04.2015.

Mcet No/Date:25/80-

HQ File Lic.No/Date:03 10787636 1Defer
:01/80/050/00455/AM15/1:03/95/040/00378/AM15/ 05.08.2014 Date:14.04.2015

Decision : The Committee noted that reply dated
19.02.2015 and decided to await comments.

22.01.2015 has been sent tO A4SME on

is deferred to 14.04.2015.

ALC2/2014
03.03.2015

Case No.:2/16/80…

Case No.:52/10/8tl‐

ALC2/2014

Case No.:21/19/80‐ Party Name:UNI VTL
PRECISION PVT.LTD. ALC2/2014

03.03.2015

Case No.:7/25/80-

ALC2/2014
Parサ Name:SLINRISE
INDUSTRIES(INDIA)
LTD

Mcet No/Datc:25/80-

ALC2/2014
03.03.2015

百
~踊

:. 囲覇甲W野瞬滋 :I
PARVEEN SHARMA
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File
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Decision : The Committee noted that hard copy of the application has been received and is being
sent to Department of C&PC for comments.

is deferred to 14.04.2015.

Parり Name:KAMAR   IMcet No/Date:25/80- Status:
INFRASTRUCTURE   IALC2/2014 Deferred

03.03.2015

Defer

Date:14.04.2015

Decision : The Committee decided to seek information as per S.No. 4, 5 and I 1 of the Standard

Deficiency Format, as informed by the DHI representative.

is defelTed to 1 4.04.2015.

Party Name:KSS Mcet No/Date:25/80‐

ABHISHEK SAFETY   IALC2/2014
SYSTEMS PVT.LTD,  03.03.2015

Lic.No/Date:0510390630 1Defer

671:01/80/050/00474/AM15/ 105/23/040/00206/AM15/ 121.08.2014 Date:14.04.2015

Decision : The Committee noted that application was sent to MSME on 21.ll.2014 and decided to

remind MSME for comments.

Case is defelTed to 14.04.2015.

is deferred to 1 4.04.2015.

Decision :The Conllnittee notcd that the flrm has not replied to the renlinder dated 09.02.2015

and decided to issue a final reminder to the firm.

Case is defelTed to 14.04.2015.

Meet No/Date:25/80‐

ALC2/2014
03.03.2015

器風児5υ0047νAMl夕

Case No.:40/19/80-

ALC2/2014
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PARVEEN SHARMA
Dy.D"ector Ceneral
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Case No.:37/19/80¨

Case No.:19/19/80-

ALC2/2014

Case No.:1/13/80-

ALC2/2014
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19

LTD,

File

No/]Date:25/80‐

14.04.2015

Case No.:3/16/80-



。No/Date:0310788538:Defer
:01/80/050/00320/AM1 5l t:0319510401004471 AMl5/,01 .09.20t4 Date:14.04.2015

is deferred to 14.04.2015.

Pa●y Name:TRANSASIA
BIO MEDICALS LTD.

Mcet No/Date:25/80-

Decision : The Committee decided to ratifl, the norms based on the recommendation of DIT Note
No. l7(35)/2014-IPHW dated 09.02.2015 (copy to be sent to the firm and RA)

RA may take further action accordingly.

器 轟児5υ∞460/AⅢ y陽 鰍 α∞黎4/AMly囲 辮
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:01/80/050/00483/AMl

5/

Defer

Date:14.04.201

5

Decision : The Committee noted that the application of the firm t ur U.ir, .to,t to CApC *
30.01.2015 and decided to await comments.

asc is deferrcd t0 14.04.2015.

Parサ Name:ANUPAM―  IMeet No/Date:25/80‐
MHIINDUSTRIES    iALC2/2014

03.03.2015

Decision: The Committee noted that DHI was reminded on 09.02.2015 to furnish comments,
which are yet awaited, and decided to remind DHI.

is defelTed to 14.04.2015.

Party Name:CARL ZEISS
INDIA(BANGALORE)PVT.LT
D,

RLA File

:07/24/040/00198/AM15/

Parサ Name:GEA
ECOFLEX INDIA
PVT.LTD.

Meet No/Date:25/80¨ Dlatus:
DeferredALC2/2014

03.03.2015

Case No.:20/19/80¨

ALC2/2014

:14.04.2015

〕cision : The COnllnittee noted that the ■lHl has not repHed tO the deflciency
.02.2015 and decided to remind the■

1111.

PARVEEN SHARMA

剛峨驚l憫締

Case No.:26/19/80-

ALC2/2014 ALC2/2014
03.03.2015

Case No.:2/22/80¨

ALC2/2014

Lic.No/Date:07101066

03.09.2014

is defcITed to 14.04.2015.

letter dated

File

on: The Committee noted that DHI was reminded on 02.01.2015 to furnish comments,
are yet awaited, and decided to remind the DHI.

File

No.:2/19/80…

|::1)轟):50/00436/AM15/ 14.04.2015

No/]Date:25/80-

14

15

11:1)轟):50/00454/AM15/
File

136/AM15/104.09.2014



-

HQ File

:01/80/050/00544/AM15/  :02/24/040/00122/AM15/ 109.09.2014

|
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RLA F‖ e Lic.No/Date:0210204936 1Defer
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′ Date:14.04.2015
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b".irio, , tii" Cornrittee decided to ratifu the norms, as per S.No.l9 of SIoN C-n42, based on

the recommendation of DHI Note received on 03.03.2015.

RA may take further action accordingly.

「簿澄所曹
面而 IPa●y Name:LARSEN&

ITOUBRO LIMITED
5/80- Status:

|

Lic.No/Date:0310788988 Defer
Date:l4.04.201510.09.2014

Decision : The Committee noted that the firm has not replied to the deficiency letter dated

.02.2015 and decided to renlind the fllHl.

is deferred to 14.04.2015.

Status:
Deferred

Defer
:14.04.2015

繭 高 t漏蔦 再    高品 両 面 百
land decided to issue a final reminder to the firm.
I

I

I

iCase is deferred to 14.04.201 5.
I

Meet No/Date:25/80‐

Defer

Date:14.04.2015

ision : The Committee noted that the firm has not replied to the deficiency letter dated

0l .201 5 and decided to issue reminder to the firm.

Dv. Director General
Directorale General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Btrawan, New Delhi-11

Case No.:34/19/80-

ALC2/2014 需   ~画面面面IIALC2/2014

1       b■ 0■2015

ALC2/2014
03.03.2015

21

Name:TEXMACO
RAIL PRIVATE

No/Date:25/80-

14

15

: The Committee noted that the firm has not replied to the deficiency letter dated
11.02.2015 and decided to renlind the■ lHl.

麒 蕊I「

No.:10/19/80- Name:BHARAT No/1Date:25/80‐

VY ELECTRICALS
15

AM15/ 17.09.2014

No.:29/19/80- Name:LUMINOUS
4 ATER

File

1/80/050/00463/AM15/ 1/AMi5/ 17.09.2014
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is deferred to 14.04.2015.

Parサ Name:GEA
ECOFLEX INDIA
PVT.LTD.

ecision::「he Committee decided to seck the fo110wing infollllation frOna the f1111l as per the

IPP Note No.12/23/2015‐ TSE/80 dated 03.03.2015:
l.lnformation in respect of Sl. No. ll &12 of Standard Deficiency Format, component

Blank size supported by size of component separately for each component.

is defelTed to 1 4.04.2015.

ｅ
．

Ｚ^

Ｗ

Pa●y Name:ZENITH
PRECISION PVT LTD.,

ⅣIcet No/Date:25/80-

ALC2/2014

1靱l紆 &
|

HQ File    ~~――
F::::テli;::::::i;11;~|"Fllttα

031078952213席
14042015:01/80ィ050/00505/AM15/1:03/9

Decision:The COmmittee decided tO seck the f01lowing infollllation frOm the f1111l as per the

DIPP Note No.12/23/2015‐ TSW/82 dated 03.03.2015:

03.03.2015

HQ File RLA File Lic.No/Date:0710106693
:01/80/050/00487/AM15/1:0724/040/00209/AM15/118.09.2014

: The committee noted that the firms applicution ."ni io oc ltutstutel *
is defelTed to 1 4.04.2015.

is deferred to

1舅l紆
&~ Mcet No/Date:25/80-

HQ File

:01/80/050/00506/AM15/

PARVEEN SHARMA

l. Net weight of indigenous items in the export products.2' Information in respect of Sl. No. 5, ll &14 of Standard Deficiency Format, export product
wise.

3' For net weight of components to be manufactured from import items at Sl. No. 1,2,3 & 4
. details of components with net weights thereof may be indicated4' Detailed calculations_ for the quantities of import items at Sl. No. 5, g & 9 supported by

length and number of pipes/tubes in the export products5' Justification for 12 Nos. of Bolt tensioners (i.pb.t item no. 14)

]浙 i輌II草市

Case No.:39/22/80…

ALC2/2014
Meet No/Date:25/80¨

Case No.:6/22/80‐

Date:14.04.2015

Case No.:24/22/80-

ALC2/2014
Mcet No/Date:25/80¨

ALC2/2014
03.03.2015

Case No.:25/22/80-

ALC2/2014 ALC2/2014
03.03.2015

:03/95/040/00430/AMI

14

15



ヘ
Decision : The Committee decided to ratifu the norms, as under, based on the recommendation of
DIPP Note No. 1212312015-TSW83 dated 03.03.2015:

1. Net weight of 12254 Kgs. may be specified with the quantity of export
product.

2. Import item at Sl. No. I shall be of relevant grade and thickness as contained in
the export product and its quantity may be allowed as 15215 Kgs as

1.24Kgs./kg. content in the export product after taking 1/3'd recovery from scrap.

|し

へmaytakefurtheracioniccordingly・

Status:Ｆ
‐
‐
‐
‐８５
‐
‐
‐
‐

HQ File Lic.No/Date:0510391398 1Defer

:01/80/050/00461/AM15/1:05/24/040/00139/AM15/126.09.2014 Date:14.04.2015

Decision:The Committee decided to seck infolHlation from the f11lH as per the MSME Note No.

30(193ソ 2014-ME dated 23.01.2015.

ICasc is deferred to 14.04.2015.

源話:戸囲需

〕plication has been sent to lDHI on13.01.2015 and

Case No.:29/22/80‐

ALC2/2014

Meet No/Date:25/80-

ALC2/2014
03.03.2015

おaseお deぉrred to 14.04.2015.

Defer Date:

ision:The Committee decided to ratitt the n0111ls,as under,based on the recommendation of

E)IPP Note No.12/23/2015-TSW/87 dated 03.03.2015:

PARVEEN SHARMA

剛R器欄稲郡蹴

而   瀞囲需繭繭 B施14回 5Date:14.04.2015

@"'intutiu"informedthate.mailreplyfromthefirmhasalreadybeen
lreceived 

directly by them.

一

"

23

No.:56/22/80- Name:BHARAT
VY ELECTRICALS

14.04.2015

No.:27/19ノ80- No/]Date:25/80-

14

15



Authorization may be ratifled as per SION at S.NO.C‐ 1 995 for Engineering products.

may take further action accordingly.

NIteet No/Date:25/80-

ALC2/2014
03.03.2015

Lic.No/Date:34 I 0040597 lDefer
881:01/80/050/00437/AM15/ 30.09.2014 Date:14.04.2015

Decision, ih; Co.mitt"" not ffi
which are yet awaited, and decided to remind the DHI.

Case is deferred to 14.04.2015.

Paty Name:BIRLA Mcet No/Date:25/80-
FURUKAWA FIBRE IATCZIZOTq

03.03.2015

Defer

:14.04.2015

on : The Committee noted that DOf **
are yet awaited, and decided to remind the DOT.

ase is deferred to 14.04.2015.

「
F]SfN9・2y19/80‐ R4eet No/Date:25/80- Status:

ALC2/2014 Deferred
03.03.2015

90 i:01/80/0501004591 AMrSt l:56/24t040t}O03gt AMt 5/
ion : The Committee noted that the firm has not replied to the deficiency letter dated
.01.2015 and decided tO rcnlind the nllll.

is defelTed to 14.04.2015.

891器品児5ν0044νAMI IRLAΠ
L  ~;~   赫

ソ |:17/24/040/00084/AM15

匿鼈
赫

:LTD.

is defelTed to 14.04.2015.

03.03.2015

ision : The Committee noted that the fi.,
decided to issue final reminder to the firm.

蛛鳥

Case No.:3/19/80¨

IALC2/2014
Parサ Name:ANUPAM
INDUSTRIES LTD

Case No.:7/19/80-

ALC2/2014
Status:

Paty Name:SHAKTI
PUMPS(INDIA)LTD.,

Case No.:30/19/80‐

ALC2/2014

Case No.:39ノ19/80_
921ALC2/2014

File lRta pit"

LIMITED,

File

11:01/80/050/00464/AM15/ 5/102.10.2014
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Decision : The Committee decided to grant additional time to the firm for furnishing information
as requested vide letter dated 02.12.2014.

is deferred to 14.04.2015.

Case No.:40/22/80‐

ALC2/2014
Paゥ Name:DRESSER―
RAND INDIA PRIVATE
LIMITED

Meet No/Date:25/80‐

ALC2/2014

: The Committee noted that the firm has not replied to the deficiency letter dated

11.02.2015 and decided to remind the flinl.

is defelTed to 14.04.2015。

POWER SYSTEMS

LIMITED

Defer
Date:|4.04.2015

pplication was sent to E)HI on 21.11.2014 and

Case No.:15/19/8)
ALC2/2014

1鵠品掲50Ю044νAMlダ 1蹴ち刷iυ0014扁

瓢 蕊扁 麒 、薦

障角臆0側符Amy

輔縮欄鮒

LINIIITED

: The Committee noted that firms application was

to remind the DHI for comments.

on 21.11.2014 and

03.03.2015

Lic.No/Date:0310789973

07.10.2014 Date:14.04.2015

Case No.:14/19/80-

Date:14.04.2015

Case No.:16/19/80‐ Party Name:DOOSAN
POWER SYSTEMS
INDIA PRIVATE

is deferred to 14.04.2015.

25

File

1/80/050/00521/AⅣl15/

Name:D00SAN No/Date:25/80-

4 14

PRIVATE 15

Name:D00SAN No/Date:25/80-

SYSTEMS 14

PRIVATE 15

m;tJt". r Th" Cffiitt." ili.J th"t frrrr "ppti*tio, 
was sent to DHI on 2l.11.2014 and

idecided 
to remind the DHI for comments.

I

I

lCase is deferred to 14.04.2015.

No/Date:25/80‐

14

15



Party Name:VOITH Meet No/Date:25/80‐
HYDRO PRIVATE ALC2/2014
LIMITED

HQ File

:01/80/050/00462/AM15/:05つ 4/040/00277/AM15/

Decision : The Committee noted that the firm has
19.01.2015 and decided to remind the firm.

03.03.2015

Lic.No/Date:0510391512 Defer

Date:14.04.2015

not replied to the deficiency letter dated

09.10.2014

is defelTed to 14.04.2015.

HQ File

Meet No/Date:25/80‐

ALC2/2014
03.03.2015

Lic.No/Date:0410159548 Defer
Date:14.04.2015

「

:01/80/050/004721 AMI 5l t:04/24t04OtOOt85lAMl5/ 09.10.2014

: The Committee noted that the firm has not replied to the deficiency letter dated
0.01.2015 and decided tO renlind the fliHl.

is deferred to 14.04.2015.

Parサ Name:IND― SPHINX
PRECISION LTD.,

Mcet No/Date:25/80-

ALC2/2014
03.03.2015

:ision : The Committee noted that firms application
ided to remind the MSME for comments.

is defelTed to 14.04.2015.

Pany Meet No/Date:25/80-
Name:TRANSASIA BIO IALC2/2014
lヽEDICALS LTD. 03.03.2015

is defelTed to 14.04.2015.

13航 5υ0048りAMly陽 倉男 ij::564/AMly購 :∬究 Tα
03Ю79∝97B鳶

14Ю42015
Decision:The COmmittee decided tO seek infollllation from the f11lH as per the DIT letter No.

17(1ソ2015-IPHW dated ll.o2.2015。

NIleet No/Date:25/80‐

ALC2/2014
03.03.2015

HQ File RLA File Lic.No/Date:0510391594
:01/80/050/00446/AMlst l:05/8t0a0t00303/AMls/ iis.io.zor+

cision : The Committee decided to ratifu th" no
DHI Note received on 03.03.2015: n

PARVEEN SHARMA

職驚1輌締

Case No.:28/19/80-

ALC2/2014

Case No.:38/19/80¨ Parけ Name:MOBIS
INDIA LTD

Case No.:17/19/80‐

IALC2/2014

Date:14.04.2015

Case No.:8/22/80…

IALC2/2014

Case No.:12/19/80…

ILLC2/2014

File

1/80/050/00451/AM15/ AM15/110.10.2014



Export product - piping system for boiler as per their letter dated 19.01.2015
Item 1,2 - 1.02 kg / kg content
ltem 3, 4 - Net to net

RA may take further action accordingly.

Defer
Date:14.04.201 5

lduly authOrized offlcer of Directorate General of Hydrocarbons,Ministry of Petroleum
Natural Gas to the effect that the said goods are required for petroleum operations vide

dated 20.06.2014. The Committee decided to reiterate its earlier decision for the necessary

document.
iThe Committee also noted that IWs GE Indian Industrial Private Ltd. was issued an AA No.

if ttOOOO9+S dated 30.10.2013 for supply of goods in connection with petroleum operations. In

Decision : The Committee decided to ratifu the norms based on the recommendation of DHI

Note No.3(19)/15/TSW(B)/84 dated 06.02.2015(copy tO be sent to f1111l and RA).

RA may take further action accordingly.

Deferred

leficiency letter dated

ｎｔｈｅ
ａｎｄｍ

‐102

剛ぽ
「
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103圃蕊蕊話   :薦IV~~   肝

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

Case No.:9/19/80-

ithis regard, the firm was requested to produce an Essentiality Certificate issued by the

iDirectorate General of Hydrocarbons. The Committee noticed that the firm has produced the

irequisite certificate issued by the Directorate General of Hydrocarbons on 04.02.2014. The

lCommittee decided that this position should be mentioned in the reminder to the firm.

lAccordingly, a letter was issued to firm on 02.01.2015 asking them to furnish requisite DGHC

iCertificate.
iThe Co-*ittee funher noted that the firm has submitted representations for certain Advance

iAuthorisation requesting that they may be granted waiver from submission of the requisite

icertificate. The Committee decided to forward these representations to Policy VI Section of the

IDGFT for their further comments in this matter.
I

lCas" i. deferred to 14.04.2015.

27

Name:BOTIL OIL No/Date:25/80‐

INDIA PVT 4

LTD(FORMERLY 15

OIL

File 10391611

1/80/050/00443/Aヽ 115/ AM15/116.10.2014

No.:24/19/80- NameiSHAKTl No/Datc:25/80-

(INDlA)LTD., 14

15

1.10.2014 14.04.2015

: The Committee noted that the firm has not replied.to

10004450



.01.2015 and decided to rernind the fllHl.

is defelTed to 14.04.2015.

HQ File Lic.No/Date:0210205081 1Defer

:01/80/050/00543/AM15/ 1:02/24/040/00188/AM13/ 121.10.2014 Date:14.04.2015

ision : The Committee noted that the firm has not replied to the reminder dated 19.02.2015
decided to issue final reminder to the firm.

Case is defelTed to 14.04.2015。

Meet No/Date:25/80-

ALC2/2014
03.03.2015

HQ File Lic.No/Date:0910061138:Defer
:01/80/050/00535/AM15/1:09/24/040/00179/AM15/ 27.10.2014 Date:14.04.2015

Decision : The Committee noted that the firm has not replied to the deficiency letter dated
.02.2015 and decided to issue reminder to the firm.

is deferred to 14.04.2015.

03.03.2015

Defer

Date:14.04.2015

Decision : The Committee noted that the firm has not replied to the deficiency letter dated
.02.2015 and decided to issue reminder to the firm.

is deferred to 14.04.2015.

Paty NameiFRIZAIR
PRIVATE LIMITED

Parサ Name:MOBIS
INDIA LTD

Meet No/Date:25/80‐ Status:
ALC2/2014 Deferred

Meet No/Date:25/80‐

ALC2/2014
03.03.2015

Status:
‐Deferred

: The Committee noted that the firm has not replied to the reminder dated 09.02.2015
and decided to issue final reminder to the firm.

is defelTed to 1 4.04.2015.

Parサ Name:STERICAT 4ヽeet No/1Date:25/80-
GUTSTRINGS PVT. ALC2/2014
LTD. 03.03.2015

Lに.No/Dttα 05103918661Detr

蛛静

Case No.:62/22/80…

ALC2/2014 ALC2/2014
03.03.2015

Case No.:54/22/80-

ALC2/2014
Party Name:FRIZAIR
PRIVATE LIMITED

Case No.:55/22/80…

ALC2/2014

Case No.:22/22/80¨

ALC2/2014

Case No.:10/22/80‐

luq nite RLA File

No/]Date:25/80-

15/131.10.2014 14.04.2015

ＥＮＬＥＥⅣ
Ｄ
．Ｎａｍｅｍ



101/80/050/00491/AM15/ :05/24/040/00340/AM15/ 05.H.2014 II)ate:14.04.2015

Decision : The Committee noted that the firms application has been sent to C&PC on I 5.0 I .201 5

and decided to await comments.

is defelTed to 14.04.2015.

Meet No/Date:25/80-

ALC2/2014
03.03.2015

14.04.2015

13.01.2015 and

Case No.:42/22/80¨

ALC2/2014
Party Name:CHEMICO
SYNTHETICS LTD.,

Meet No/Date:25/80-

Party Name:POLY
‐MEDICURE LTD.

,Case No。 :2/25/80-

IALC2/2014

Pa●y Name:UNIRAY  IMect No/Date:25/80-
MEDICAL LLP      IALC2/2014

03.03.2015
|

113 B懇104蕊 15

[r+ tc"* xrtsvzzro- _ @M-rttN.lo"t"^,x1ao 
-ist"t.* -l-T7---29 r.+ny5dru sHAiv/iA

0,,..,"8I; B'li8l?i $ ?ti,lfl .r"*
Ministry of Commerce & lidustry

Udycg Br,rawan, Nerv Delhi_i1'

AM15/:07.H.2014

to remind ⅣISME.

is defelTed to 14.04.2015。

ILic.No/Dat

AM15/110.H.20141/80/050/00611/AM15/ 14.04.2015

: The Committee noted that the firms application has been sent to MSME on

12.02.2015 and decided to await comments.

is defelTed to 14.04.2015.

14.04.2015

: The Committee decided to seek information from the firm as per the C&PC letter No.

11/106/2009-PC‐ II dated 13.02.2015(copy tO be sent to flilH).

is deferred to 1 4.04.2015.

Case No.:11/25/80‐



03.03.2015

: The Committee decided to seek information from the firm as per the C&PC letter No.
11/106/2009‐ PC‐II dated 13.02.2015(copy tO be sent to f11111).

is defelTed to 14.04.2015.

Parり Name:AYAAPPA
CNC PVT.LTD,

Meet No/Date:25/80‐

ALC2/2014
03.03.2015

HQ File RLA File Lic.No/Date:0710106964 1Defer
:O1/80/050/00531/AM15/ 1:07/24/040/00277/AM15/ 113.11.2014 Date:14.04.2015

Decision:The Cominittee noted thatthe flrllls application was sent to MSME on 13.01.2015 and

idedtO remind MSME.

ase is defelTed to 14.04.2015.

1靭楡 聘1麟…
鵬 掲剛 ∞侶 8晨my膨 臆 υ∞ 369/Amy賭 ∬鼎

α

“

Ю

"り
知

Decision : The Committee noted that the firm has not replied to the reminder dated lg.OZ.2Ol5
and decided to issue final reminder to the firm.

is defelTed to 14.04.2015.

Case No.:7/22/80-

Date:14.04.2015

Case No.:35/22/80‐ Party Name:ISGEC

HQ File RLA File Lic.No/Date:0510392009

14.11.2014: 0 1 /80/050/005 l 6/AM I 5 / l:05 123 / 04O t OO3 5 4t AMt 5 t 14.04.2015

Decision : The Committee noted that the firm has not replied to the deficiency letter dated
.02.2015 and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

Approved

HQ File

cision:The COmmittee decided tO ratitt the n0111ls,aS under,based on the recOmmendation

DIPP Note No.12/23/2015¨ TSW/118 dated 03.03.2015:
L Net weight of export items at Sl. No. I & 2 may be as 72.8 NIIT`%72.8 MT

PARVEEN SHARMA
Dv. Director General

Directorale General of ForeignTrade
Ministry of Commerce & lndustry

Udyo'g Bhawan, New Delhi-11

Case No.:36/22/80-

1111〉II):50/00514/AM15/
IANI11 5/ 13.11.2014

14.04.2015

No。 :50/22/80‐

No/Date:25/80-
VY 4

15

Name:ISGEC No/Date:25/80-
VY ENGINEERING 14

15

/80/050/00517/AM15/  1:05/23/040/00347/AM15/  114.H.'51,



respectively.
2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1,2 &

3.

3. Quantities of import items at Sl. No. I , 2 &3 may be allowed as I .04 I TKgs/I(g. content
in the export products as claimed by the firm.

4. Quantity of import item at Sl. No. 4 may be allowed as 2 Nos. on net to net basis. Duty
free weight of this item may be allowed as l07l7Kgs. inclusive of 41.2 0/o wastage after
taking 20 Yo recovery from scrap.

5. Quantity of import item at Sl. No. 5 may be allowed as 2 Nos. on net to net basis. Duty
free weight of this item may be allowed as 7545Kgs. inclusive of 55.9 0/o wastage after
taking 20 %o recovery from scrap.

6. Quantities of import items at Sl. No. 6,7 & 8 may be allowed as 8 Nos., 2 Nos. &2 Nos.
respectively on net to net basis. Duty free weight of these items may be allowed as

applied for inclusive of 4.17 0% wastage.
7. Quantities of import items at Sl.No. 9, 10, ll & 12 (Welding consumables) may be

allowed as applied for i.e 1000 Kgs., 1000 Kgs , 680 Kgs& 1520 Kgs. respectively.

RA may take further action accordingly.

Parサ Name:GODREJ&
BOYCE MFG.CO.
LTD.,

陽 蹴 0畑御 蔦 圏 鼎

釧

""η
0

NItect No/1Date:25/80-

ALC2/2014

Defer
Date:t4.04.2015

119
: The Committee noted that DIPP vide its Note No.12/23/2015‐ TSW/119 dated

.03.2015 have furnished the written comments. The Committee further noted that the firm may

asked to furnish a certificate from the duly authorized officer of Directorate General of
Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said goods are

uired for petroleum operations.

ase is deferred to 14.04.2015.

～

隔朋蕊蔦面蔦丁匿     B荒:1111.::|:

Dv. Director General
Directoraie General of Foreig nTrade
Ministrv of Commerce & lndustry

Udyob Bnawan, New Delhi-11

Case No.:10/25/80‐

03.03.2015

Case No.:64/22/80¨ 藤

1織rttv
LicoNo/Date:0310791228 1Defer

119.11.2014 Date:14.04.2015

Decision : The Committee decided to issue reminder to the RA and firm to provide hard copy of
the application.

Case is deferred to 14.04.2015.

PAl
31

File

1/80/050/00610/AM15/

F‖e



decided to remind the C&PC.

is deferred to 14.04.2015.

ion : The Committee noted that the firm has not replied to the reminder dated 09.02.2015
decided to issue final reminder to the firm.

is deferred to 14.04.2015.

Status:
Deferred
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Decision:The Conllnittee noted that the flHll has not replied to the renlinder dated 09.o2.2015

decided to issue final reminder to the firm.

is defelTed to 14.04.2015.

Status:
Deferred

is defelTed to 14.04.2015.

Meet No/Date:25/80‐

ALC2/2014
03.03.2015

LIMITED

ision : The Committee noted that the firm has not repiiea to th. ."rrdGi d"t"d 09^022015
decided to issue final reminder to the firm.

鵬 轟お。γ0054鳳Ⅲダ1脇刷 iυ剛 のハmy囲 齋 戸
画 面

B寛14餌2創 5
Decision:TheCommitteenotedthatthefirmhasnotrepGdtothe-ffi
and decided to issue final reminder to the firm.

Case No。:58/22/80-

ALC2/2014
Parサ Name:KYOCERA
CTC PRECISION
T00LS PRIVATE

Mcet No/Date:25/80-

Meet No/Date:25/80-

Case No.:60/22/80-

ALC2/2014
Pa=y Name:KYOCERA
CTC PRECISION
TOOLS PRIVATE

ALC2/2014
03.03.2015

Case No.:61/22/80‐

ALC2/2014
Pa●y Name:KYOCERA
CTC PRECISION
T00LS PRIVATE

is defelTed to 14.04.2015.

32

15

170/AM15/120.H.2014

File

1/80/050/00542/AM15/
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Case No.:12/25/80…

ALC2/2014
Party Name:MARINE Mcet No/Date:25/80- Status:
FRONTIERS PVT.LTD. ALC2/2014

03.03.2015

Lic.No/Date:0310791268HQ File RLA File

:01/80/050/00612/AM15/ 1:03/95/040/00679/AM15/ 120。 11.2014

their weights.

‐Casc is dcfcrred to 14.04.2015.

Parw Name:DEE
DEVELOPMENT

E)IPP on 12.02.2015

Decision : The Committee decided to grant additional time to the firm for submitting reply

requested vide their letter 26.02.2015.

Case is deferred to 14.04.2015.

需 離
:朧

.

にTD.

Decision : The Committee decided to
requested vide their letter 26.02.2015.

grant additional time to the firm for submitting reply as

is defelTed to 14.04.2015.

Date:14.04.2015

Decision:The Committee decided to seek fo‖ owing information from the flrm as per DIPP Note

No.12/23/2015-TSW/129 dated 03.03.2015.
l. Information in respect of Sl. No.

Format, export product wise.
5 & ll of StandardDeficiencY

HQ File~~~~蔦翻漸瓶蕊蔦閉齋戸
而雨
露11::ちよ5:01/80/050/00508/AM15/卜 05/2

Specific names of export items from Sl. No. 4 to 55.

Quantities of export items in Nos. also in addition to their weights.

Quantities of import items at Sl. No. 2,4 &6 in Nos. also in addition to

つ
ｌ

ｊ

４

1%i欄静

Date:14.04.2015

Case No.:27/22/80‐

ALC2/2014
Status:

Case No。:28/22/80-

AILC2/2014 ALC2/2014
03.03.2015

Case No.:43/22/80…

|

F9

PARVEEN SHARMA33

actually pertains to MSME and decided to send the same to MSME.

is defelTed to 14.04.2015.

Name:LLOYD No/Date:25/80‐

TD.            03.03.2015

No/Date:25/80-

鵬 蕊 :509/AM15/ 14.04.2015

Mect No/Date:25/80‐

ALC2/2014
03.03.2015

18/AM15/24.H.2014

No.:49/22/80‐

AM15/24.11.2014

Party Name:ALPINE

No/]Date:25/80‐

4
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14.04.2015

Decision : The Committee decided to seek clarification from the nrm ttrai 4," d.r..,ptt"" A
export item contains the names of inputs as well, as stated by the DHI representative.

Case is defelTed to 14.04.2015.

Decision:The Committee decided to ra憫 取 the n。1 11ls,as under,based on the recommendation
ofE)IPP Note No.12/23/2015-TSW/131 dated 03.03.2015:

l. Net Fabricated weight of 468.g5 MT may be with the
export product.

2. Import items at Sl. I & 2 shall be of relevant
in the export products.

grade and thickness as contained

3. Quantities of import items at sl. No. r& 2may be allowed as l.03Kgs./kg.
content in the export products as claimed by the firm.
Quantities of import items at Sl. No. 3, 4&5 (welding consumables) may be
allowed as applied for i.e. 4l89Kgs., 6360Kgs. &4l g9Kgs. respectively.
Import item at Sl. No. 6 may be allowed on net to net basis

RA may take further action accordingly.

4.

5.

つ
′

4.

く
υ

7.

Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Iidustrv

Udyog Btrawan, New Dethi-11'

Case No.:17/25/80‐

ALC2/2014
Parけ Name:LARSEN&
TOUBRO LIMITED

|        ~
HQ File

:01/80/050/00619/AM15/

cision:The Commitee decided tO ratitt the n0111ls,as under,based On the recOmmendation

DIPP Note No.12/23/2015‐ TSW/132 dated 03.03.2015:
1.Net weight Of 257.213 MT may be specifled with the quantity Of expOrt

product.

2.  Import items at SI. 1 &2 shaH be Of relevant gradc and thickness as cOntained

in the export products.

Quantities of import items at Sl. No. I &2 may be allowed as 1.03Kgs./kg.
content in the export products as claimed by the firm.
Import item at sl. No. 3 may be allowed as 3g Nos.(Ig600 Kgs.) on net to net
basis with accountability clause.
Import item at Sl. No. 4 may be allowed as 6 Nos.(3g00 Kgs.) on net to net
basis with accountability clause.
Quantities of import items at Sl. No. 5, 6,'l & g (welding consumables) may be
allowed. as 8182 Kgs., ?100 Kgs., 7421Kgs. & 15603 Kg-s. respectively.
lmport items at Sl. No. 9 & l0 may be allowed on net to net basis

| 1濶
郷
師

脇

「

LicoNo/Date:0310791350
24.11.2014

RA may take further action accordingly.

No/Date:25/80‐

14

15

File File 10791353
/80/050/00617/AM15/ 19/AM15/ 11.2014

34



Status:
Deferred

Decision : The Committee decided to seek the following information from the firm as per DIPP

No.12/23/2015-TSW/133 dated 03.03.2015:

HQ File

:01/80/050/00620/AM15/

RLA File

:03/95/040/00609/AM15/

Lic.No/Date:0310791356

24.11.2014

Defer

Date:14.04.2015

2&3

133 Net weight of indigenous items in the export products.

Information in respect of Sl. No. 5, 1l &14 of Standard Deficiency Format.

For net weight of components to be manufactured from import items at Sl.

details of components with net weights thereof may be indicated.

4. Detailed calculations for the quantity of import item at Sl. No. 6 supported by length and

number of pipes/tubes in the export products

is defelTed to 1 4.04.2015.

「

|

HQ File

:01/80/050/00622/Aヽ 415/

Decision : The Committee decided to ratifo the norms, as under, based on the recommendation

of E)IPP Note No.12/23/2015-TSW/134 dated 03.03.2015:

1.Net Empty weights of494.462 MT&280.767 MT may be
quantities of export products at Sl.No.18ι 2respectively.

specified with the

４３１
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2.  Import items at Sl. 1 &2 shaH be of relevant grade and thickness as contained

in the export products.

3.  Importitem at Sl.No. 1l shall be ofrelevant grade and dia.as contained in the

export products.

4.Quantities of import items at Sl.No.1&2 may be a1lowed as l.03Kgs./kg.
content in the export products as claimed by the flilll.

5.Import item at Sl.No.3 may be a1lowed as 61 Nos.(116000Kgs.)on net to net

basis with accountability clause.

6.Quandties ofimportitems at Sl.No.4,5,6&7(welding COnsumables)may be
anowed as 17309 Kgs.,13258 Kgs。 ,30154 Kgs.8ι 47463 Kgs.respectively

7.Quantiけ Of import item at Sl.No.8 may be a1lowed as 3500Kgs.(3500 Nos.)
on net to net basis with accountability clause.

8. Quantity of import item at Sl. No. 9 may be allowed as l000Kgs.(500 Nos.) on

net to net basis with accountability clause.
g. Quantities of import items at Sl. No. l0 & I I may be allowed on net to net

basis as claimed bY the firm.
10. Quantity of import item at Sl. No. 12 may be allowed as 8500 Kgs.(28 Nos') on

net to net basis with accountability clause.

蛛静

1脚…

RA may take further action accordingly.

Case No。 :20/25/80‐ Party Name:LARSEN& No/Date:25/80-

蹟∬器
α
“
Ю791352



136

Lic.No/Date:0510392133 1Defer
:0 I /80/05 0/0 049 6l AM I 5 /',:05 124/ 040 I OO37 1 I AMt S I,25.1 I .20 I 4 Date:14.04.2015

ision : The Committee noted that the firms application has been sent to C&PC on 15.01.2015
decided to remind the C&pC.

Case is defelTed to 14.04.2015.

Mect No/1Date:25/80¨ Status:
Deferred

HQ File

:01/80/050/00497/AM
RLA File jlic.NotDate:0510392132 iDefer
15/1:05/24/040/00370/AM15/25.H.2014!:U5/24/040/00370/AM15/125.H.2014       1Date:14.04.2015

: The Committee noted that the firms application has been sent to C&PC on t5.0i:0tS
decided to remind the C&PC.

is defelTed to 14.04.2015.

Party Name: SPIROTECH lMeet No/Date:25l80- Status:
HEAT EXCHANGERS iALC2/2014 Deferred
PVT.LTD.

Decision : The COnllnittee noted that the ■111l has not repHed tO the deflciency letter dated
ll.02.2015 and decided tO renlind the f11111.

Case is deferred to 14.04.2015.

Case is deferred to 14.04.2015.

Case No.:15/22/80‐

ALC2/2014
Paty Name:VITROMED
HEALTHCARE

Meet No/Date:25/80‐
Name:MOTHERSON  :ALC2/2014
suMI SYSTEMS LTD., lO:.0:.ZOtS

Status:
Deferred

Decision : The committee noted that c&pc tras issueJliGi
information from the firm and decided to await reply.

dated 02.01

隊
3.2015 seeking certain

ALC2/2014
03.03.2015

Case No.:16/22/80¨ Paty Name:VITROMED
ALC2/2014
03.03.2015

Case No.:17/22/80‐

Case No.:19/22/80‐

ALC2/2014
Party Name:VITROMED
HEALTHCARE ALC2/2014

03.03.2015

No/Date:25/80‐

File

THCARE

.2015

File File

1371:01/80/050/00498/AM15/ ′
AM15/125。 H.2014

No/Date:25/80-

File File

1381:01/80/050/00500/AM15/:05/24/040/00387/AM15/125.H.2014

ision:The Committee noted that the rlillis appHcation has been sent to C&Pc On 15.01.2015

decided to rennind the C&Pc.

File File

1/80/050/00504/AM15/ AM15/25.H.2014 14.04.2015
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lcase is dcfcrred to 14.04.2015.

Case No.:26/22/80‐

ALC2/2014

Defer
Date:l4.04.2015

ision : The Committee noted that C&PC has issued letter dated 13.02.2015 seeking certain

information from the firm and decided to await reply.

is deferred to 1 4.04.2015.

Mect No/Date:25/80-

ALC2/2014
03.03.2015

: The Committee noted that the firm has not replied to the deficiency letter dated

.02.2015 and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

Party Name:POLY
MEDICURE LTD.

ENGINEERING
Meet No/Date:25/80-

ALC2/2014
INDUSTRIES LIMITED, 103.03.2015

ision : The Committee decided to ratifo the norms based on the recommendation of DHI

No.3(21)2015-TSW(B)/79 dated 05.02.2015(copy tO be sentto flrln and RA)

RA may take further action accordingly.

鵬
|

囲       肝

|

|

Defer
Datel4.04.2015

: The Committee noted that the firm has not replied to the deficiency letter dated

.02.2015 and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

Mcet No/Date:25/80-

ALC2/2014
03.03.2015

Case No.:21/22/80-

TECHNOLOGIES PVT

Case No.:30/22/80‐

Case No.:31/22/80…

Case No.:46/22/80‐ Paty Name:HINDUSTAN
IAERONAUTICS LTD,

Status:
ALC2/2014
03.03.2015

luq rit" ¨

37

雫好9型些
PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

No/Date:25/80-

Name:LUMINOUS
ATER

AM15/126.H.2014 14.04.2015

Name:PROMAC

Name:LUMINOUS
ATER

AM15/26.11.2014



卜01/80/050/00527/24M15/1:07/24/040/00281/AM15/p6.H.2014
Decision , Th" Co,
f DIPP Note No.12/23/2015-TSW/144 dated 03.03.2015:

ts of export products may be specified as given below:
Ｓ‐
。
Ｎ。．

Net
Export
Wt.優Ls。)

Ｌ

　

ｏ

Ｓ

Ｎ

Net
Export
Wt.αい )

Ｌ

　

ｏ

Ｓ

Ｎ

Net
Export
Wt。 (崚 s。 )

Ｌ

ｏ
。

Ｓ

Ｎ

Net
Export
Wt。 (崚 s。)

1 300 4 1482 7 2400 10 11000
つ
４ 360 ξ

υ 700 8 1845
つ
Ｊ 22770 6 2300 9 2625

Date:14.04.2015
Decision : The COmmittee nOted that the f1111l has not repHed tO the deflciency letter dated

09.02.2015 and decided to issue renlinder to the fl1111.

Case is deferred to 14.04.2015.

2. Quantity. of import item at Sl. No. I may be allowed as 2850 Kgs. as 4.319 Kgs./I(g.
content in the export products at Sl. No. I & 2 after taking 20 % re.or.ry froi,
scrap.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 71720 Kgs.
as 2.632 Kgs.A(g. content in the export products at Sl. No. g to O after taking 20-%
recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as 7ll7g Kgs. as
3.983 Kgs./Kg. content in the export products at Sl. No. 7 to l0 aftertakin{Zyyo
recovery from scrap.

RA may take further action accordingly.

:0 1 /80/050/00s33/AM I s I l:os /23 I 040 I OO37 t / AMt s / 1126.1 t .20 t 4

轟鑑幣wl麟…
Status:
Approved

cおlon:The COmmittee decded tO ratify thさ A`高こ:高面萌L高高高温 II品轟轟i面
DIPP Note No.12/23/2015¨ TSW/146 dated 03.03.2015:
1.Quantities Of import items at si.No.1,2&3 may be a110wed as applied fOr i.e.

1187.74 Kgs.,791.82Kgs.&40.44 Kgs.respectively as  l.ol Kgs./Kg.content in the

export product.

Case No.:52/22/80¨ Meet No/Date:25/80-

Case No.:23/25/80‐

ALC2/2014

ぶ彊再醐蔦蕩勇
=雇

戸1境危臆OЮ囲9/AⅢ夕囲Ⅷ語
両面所

RA may take further action accordingly.

1.Net

14

5

File 10392154

Date:

38
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lase No.:15/25/80…

LC2/2014
Parw Name:MARINE
FRONTIERS PVToLTD.

HQ File RLA File
:01/80/050/00615/AM15/ 1:03/95/040/00696/AM15/ 127.11.2014

Lた。No/D品 :0310791483 1Detr

148

障QΠL     IRLAΠ L     Lた 。No/Dttα 0310791484藤おriLrw.l rv, vqLw.wJ tv , , taoa 
iuvrvr

:01/80/050/00616/AMl5/ i:03/95l040l0}665lAMt5l 127.r1.2014 lDate:14.04.2015

: The Committee noted that the firms application has been sent to DIPP on 12.02.2015
actually pertain to Ministry of Defence and decided to send the same to Ministry of

Case is deferred to 14.04.2015.

Date:14.04.2015

pproved

Decision : The Commiuee decided to ratifu the norms, as under, based on the recommendation
DIPP Note No.12/23/2015-TSW/149 dated 03.03.2015:

Net Empty weight of 25.8 MT may be specified with the quantity of export
product.
Import items at Sl. 1,2, 3 & 4 shall be of relevant grade and thickness as contained

in the export products.
Import item at Sl. No. 7 shall be of relevant grade and dia. as

export products.

Quantities of import items at Sl. No. 1,2 &4may be allowed as l.05Kgs./kg.
content in the export product as claimed by the firm.

Quantity of import item at Sl. No. 3 may be allowed as 618 Kgs. as

l.03Kgs./kg. content in the export product.
Import item at Sl. No. 5 may be allowed as l2 Nos.(9000Kgs.) on net to net basis

with accountability clause.

Quantity of import item at Sl. No. 6 may be allowed as 5000 Kgs.(10 Nos.) on net

to net basis with accountability clause.

Import item at Sl. No. 7 may be allowed as 2856 Kgs.(2600 Mtrs.) inclusive of 2
o/o wastage.

Quantities of import items at Sl. No. 8, 9, l0&1 1 (welding consumables) may be

allowed as 1l4Kgs., l56Kgs., 75Kgs. &l92Kgs. Respectively

1麟…
HQ RL    ~に A RL   

戸 囲 VT画
面 雨

:01/80/050/00621/AM15/ 1:03/95/040/00698/AM15/

PARVEEN SHARMA

l峨驚i輌肝

the

Party Name:LARSEN&
TOUBRO LIMITED

RA may take further action accordingly.

39

No/Date:25/80-

: The Committee noted that the firms application has been sent to DIPP on 12.02.2015
actually pertain to MSME and decided to send the same to MSME.

Case is deferred to 14.04.2015.

No/1Date:25/80‐

4
15



Party Name:LARSEN&
TOUBRO LIMITED

150 鵬 品児5υ∞側 AMy脇 男 :OЮ0690/AⅢ y階 ∬器
α
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Meet No/Date:25/80- Status:
ALC2/2014 Deferred
03.03.2015

Decision : The Committee noted that the firms application has been sent to DIPP on 12.02.2015

which actually pertain to DHI and decided to send the same to DHI.

Case is defelTed to 14.04.2015.

Patty Name:ISGEC
HEAVY
ENGINEERING
LIⅣlITED

Decision : The Committee noted that the firm has not replied to the deficiency letter dated

12.02.2015 and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

Mcet No/]Date:25/80‐

ALC2/2014
03.03.2015

Defer
Date:14.04.2015

: The Committee decided to seek information from the firm for S.No.3,4,5 &l I of the
tandard Deficiency Format, as stated by DIPP representative.

Case is deferred to 14.04.2015.

PartyName:FREEDOM lMeetNo/Date:25180-
OPTHALMIC PRIVATE  :ALC2/2014
LIMITED,

I

103.03.201 s
I

HQ File

:01/80/050/00525/AM15/ 翻器
α
“
剛""2「RLA File

:04/24/040/00232/AM15/   103.12.2014

Decision : The Committee decided to ratifu the norms based on the recommendation of C&PC
ote No. 4601117912010-PC-II dated 21.01.2015 (copy to be sent to firm and RA)

RA may take further action accordingly.

Party Name:FREEDOM
OPTHALMIC PRIVATE
LIMITED,

HQ File
:01/80/050/00526/AM15/

peddon:Thこ で。mmittee notedl高 11肩■rln has I市蔦冨扇画面可扇面両面江菊百葛面面て

Date:

儡

Case No.:57/22ノ 80…

ALC2/2014

|

Party NamciTEMA
INDIA LIMITED

Case No.:44/22/80-

Case No.:45/22/80-

03.03.2015

No.:18/25/80-

No/Date125/80-

14

.2015

14.04.2015

'AM15/02.12.2014

1/AM15/04.12.2014 14.04.2015
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157  11!'11):50/00604/AM獅 00750/AM15/
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4ヽeet No/Date:25/80-

ALC2/2014
03.03.2015

HQ Filc RLA File Lic.No/Date:0410159847‐ Defer

:01/80/050/00482/AM15/1:04/24/040/00233/AM15/105.12.2014 Date:14.04.2015

Decision:The Comlnittee noted that C&PC has issued deflciency letter No.46011/79/2010‐PC―

II dated 26.02.2015 to the flIHl and decided to await reply.

is defelTed to 14.04.2015.

Decision : The Committee noted that the firms application has been sent to DIT on 27.02.2015

decided to await comments.

is defelTed to 1 4.04.2015.

Mcet No/Date:25/80‐

ALC2/2014
03.03.2015

g sent to C&PC.

is deferred to 14.04.2015.

HQ File

:01/80/050/00605/AM
15/

|:03/95/040/00742/AM15/
|

Lic.No/Date:031079173

0

05.12.2014

: The Committee noted that the firms application has

7.02.2015 and decided to await comments.

is defelTed to 14.04.2015.

ision : The Committee noted that the firms application has been sent to MSME on

7.02.2015 and decided to await comments'

pnnveer't s$ryl

Case No.:1/22/80…

ALC2/2014

Date:14.04.2015

Case No.:5/25/80- Mcet No/Date:25/80‐

ame:UNDERCARRIAG
E AND TRACTOR

Date:14.04.2015

「
・    臨薫蔦蔦蔦:E AND TRACTOR

L AlNυ lKAし lUが

PARTS PVT.LTD.

is defelTed to 14.04.2015。

41 尉

14.04.2015

IARTS PVT.LTD.

File



Case No.:6/25/80¨

ALC2/2014
Pany
NAME : UNDERCARRIA GE I ALCZ I 20 I 4
AND TRACTOR PARTS 103.03.2015

Decision : The Committee noted that the firms application has been sent to MSME on27.02.2015
and decided to await comments.

is defelTed to 14.04.2015.

Pa●y Name:BANCO
PRODUCTS(INDIA)
LIMITED

HQ File

: 0 l /80/05 0/00609/AM I 5 I 13 4 t24 I 040 I 00223 I AMI| s I

HEAVY ELECTRICALSIALC2/2014
LIMITED

: The Committee noted that the firms application has been sent to MSME on
12.02.2015 and decided to await comments.

is defelTed to 14.04.2015.

Parサ Name:NETAFIM IMeetNo/Date:25/80- Status:
IRRIGATION INDIA  IALC2/2014 Deferred
PVT.LTD. 03.03.2015

Decision : The Committee noted that the firms application has been sent to C&pC o, tZ-02:0tS
and decided to await comments.

is deferred to 14.04.2015.

03.03.2015

ision : The Committee noted that the firms applicatlon nas Ueen;".t t" C&pC .. lLO2.2Ols
decided to await comments.

is defelTed to 14.04.2015.

Party Name:BHARAT jMeet No/Date:is/g}-

Meet No/Datc:25/80‐

ALC2/2014
03.03.2015

Lic.No/Date:3410040806

17.12.2014
Defer

Date:14.04.2015

Status:
Deferred

163113轟ヵ;50/00484/AM15/「 F'Ell瓦罵蕊IIIIyl:計評gRttα6H0001261[;it14042015
雨on:Th cOmm競∝ 面 d ttatthe nms all   高 bDⅢ  m b劇 .狙 5
decided to renlind DHI.

親  蛛簾

Case No.:9/25/80-

ALC2/2014

Case No.:13/25/80‐

ALC2/2014

Parサ Name:NETAFIM IMeetNo/Date:25/80-
IRRIGATION INDIA IETCZIZOIq

Case No.:3/22/80-

ALC2/2014

File

1/80/050/00606/Aゝ /115/ AM15/ 105.12.2014

F‖ e File

161101/80/050/00613/AM15/ ′
AM15/118.12.2014

No.:14/25/80…

File

1621:01/80/050/00614/AM15/1:3424/040/00235/AM15/118.12.2014

15

・
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|lcaseisdeferredto14.04.2015。

HQ File RLA Filc Lic.No/Date:6110001261

:01/80/050/00485/AM15/:61/24/040/00057/AM15/106.01.2015

Decision : The Committee noted that the firms application has been sent to DHI on 15.01.2015

landdecidedtoremindDHI.
|

I

;Case is deferred to 14.04.2015.
I

Decision:The Committee decided to ratitt the n0111ls,aS under,

DIPP Note No.12/23/2015-TSW/01/A/R dated 03.03.2015:

based on the recommendation of

l. As informed by the firm's representative in Personal Hearing in NC meeting

dated O9ll2l20l4, description of export items may be modified as

"Gas Analyzer System (Penals) comprising of Gas analyzers, Sampling

systems, accessories including, piping, valves etc."

2. lmport items from Sl. No. I to 24 may be allowed as per GN-4 for
engineering products.

RA may take further action accordingly.

Decision : The Committee noted that the firm has been requested

02.01.2015 to submit the requisite certificate from the Directorate

has not yet been received. The Committee decided to remind

certificate.

Case is deferred to 14.04.2015.

vide letters

General of
the firm to

dated 15.09.2014 and

Hydrocarbons, which

submit the requisite

Date:14.04.2015

S.No.626

Casc No.A-01 Ms,  Analyser

lnstruments Co.

Pvt.Ltd。 , Kota

(Rajasthan)

HQF.No.01/80/162/00032/AM15/DES― I Lic.No.&date

Meeting No.25l15 RA.F.No.13/24/040/00281/AM14 1310044806

dt.17.10.2013Date:03.03.2015 Ratification of norms

Sl.No.627

Case No.A/R‐ 61 M/s.  United
DriHing Tools

Ltd.,Delhi

HQF.No.01/80/050/00397/AM10/DES.1 Lic.No.&date

Meeting No.25l15 RA.F.No.05/24/040/00318/AM10 0510249707

dt.22.09.2009Date:03.03.2015 Revision of norms

Lic.No.&dateHQF.No.01/80/050/00245/AMH/DES.IM/s. Larsen

&Toubro Ltd.,

Mumbai

Casc No.A/R-49
0310557677

dt.29.01.2010

RA.F.No.03/95/040/00712/AM10No.25/15

Amendment in quantities

additional import i

Date:03.03.2015
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Decおion:The Committee noted that the fllll=has not replied to the reminder dated 09.02 2015 and   A

decided to issue flnal reminder to the flnll.

Case is deferred to 14.04.2015

S.No.629

Casc No A/R-35 M/s. Life Long
India Ltd.,
Gurgaon

HQF No 01/80/050/00482/AM09/DESI Lic No &datc
Meeting No.25l15 RA F No05/24/040700099/AM09 0510222158

dt i3 06 2008Datc:03032015 Description of import item not
mentioned in bill of Entry

Decision : The Committee noted that the firm has not replied to the reminder dated 02.01.2015 and
decided to issue flnal remindcr to the flHn

Case is dcferred to 14 04 2015

S No 630

Decision : The committee decided to grant additional time to th" rrm ro. 
"ru-itting."pty as

requestcd in thcir e― mail dated 26 02 2015

Casc is deferred to 14.042015.

S No 631

Decision:TheCommitteedecidedtoamendtheno...ffi
No 3(16ソ H/TSW(Bソ 53 dated 02 02 2015(Copy tO be sentto f1111l and RA)

nis is only forthe purpOse ofrcgulanzation

RA may takc fuiher actiOn accOrdttly

S No 632

Decision : The Committee ae"
No. 3(35/13/TSW(8/37 dated 16.01.2015. (Copy to be sent to firm and RA)

This is only for the purpose of regularization. j/
PARVEEN SHARMA

“隕驚憫孵

Case No A/R60 M/s    Vem
Tcchnologics

PVt    Ltd,
Hydcrabad

HQF NoOI/80/050/00071/AM14/DESI Lic No&datc
Meeting No.25115 RA F No09/24/040/00484/AM13 0910054916

dt 04 02 2013Datc:03032015 Request for fixation of norms

Case No A/R-74 M/s  TOshiba

JSW  Turbinc
and   Generator

Pvt.Ltd,

HQF No 01/80/050/00074/AM14/DESI Lic No &datc
Mccting No 25/15 RA F No04/24/040/00272′AM13 0410144941

dt 10 04 2013Datc:03032015 Requcst  fOr  rcvisiOn/amendmcnt  of

noHlls

Casc No A/R-75 M/s  TOshiba
JSW  Turbinc
and   Cencrator

Pvt Ltd,

HQF No01/80Ю 50/00073/AM14/DESI Lic No&date
Meeting No.25ll 5 RA F No04/24/040/00001/AM14 0410144942

dt 10 04 2013Date:03032015 Request for revision/amendment of
norns



A  RA rnay take further action accordingly.

S.No.633

Decision: The Committee noted that the firm has not replied to the reminder dated 02.01.2015 and

decided to issue final reminder to the firm.

Case is deferred to 14.04.2015.

D*ffiotedthatthereplydated24,02,2015hasbeenSenttoDIPPon
27.02.2015.

Case is deferred to 14.04.2015。

S.No.635

te No' 3(8I Y1 0-TSW(BY90

dated23.02.2015, who have reiterated their earlier comments dated 13.02.2015 (copy to be sent to

firm and RA).

RA may take further action accordingly.

PARVEEN SHARMA
Dv. Director General

Directorale General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

Casc No.A/R‐ 93 M/s.Gas Tech
Engineering

(India)P宙.Ltd.,

Faridabad

HQF.No.01/80/050/00575/AM13/DES.I Lic.No.&datc

Vleeting No.25l15 RA.F.No.05/23/040/00447/AM13 0510345184

dt.07.02.2013Date:03.03.2015 Request for revision of norms

S.No.634

Casc No.A/R‐ 94 M/s. GodreJ

&Boyce Mfg.
Co.   Ltd.,
Mumbai

HQF.No.01/80/050/00818/AM10/DES

・
I

Lic.No.&date

Meeting No.25l15 RA.F.No.03/94/040/00738/AM07

RA.FoNo.03/94/040/012188/AM08

RA.F.No.03/94/040/00189/AM09

RA.F.No.03/94/040/00717/AM09

RA.F.No.03/94/040/01010/AM10

RA.F.No.03/94/040/01334/AM08

(i) 0310403017
dt.10.09.2006

(ii)0310465595
dt.19.03.2008

(liう 0310472348
dt.29.05.2008

(iv)0310492142
dt.27.10.2008

(v)0310561529
dt.23.02.2010

(vi)0310466996
dt.02.04.2008

Date:03.03.2015 Request for revision"/amendment of
norTns

Casc No.A/R-96 IWs. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00630/AMl1/DE

S.I

Lic.No.&date

Meeting No.25115 RA.FoNo.03/94/040/00713/AMll 0310606323

dt.14.12.2010
Date:03.03.2015 Request for revision of norms
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S No 636

Decision:TheCommitteenotedthatthefirmhasnotreplied@
and decided to issue reminder to the firm.

Case is dcferred to 14 04 2015

Decision : The Committee noted that letter sent to Offrce of ttre Rdditional DGFT,CLA,Ncw Dclhi
on 09.02.2015 for providing details ofexport and import items.

Casc is defcrred to 14 04 2015

Decision : The Committee d""id"d to
DIPP Note No. \2/23/2015-TSW /108_A/R dated 03 .03.2015:

t. Quantity of impon item at Sl. No. 2 may be amended as
allowed as per GN-4 for engineering products.

This is only for the purpose of regularization.

RA may take further action accordingly.

"94 Sets" and the same mav be

Casc No A/R-106 Godrej &

Boyce Mfg. Co.

Ltd., Mumbai

M/s HQF No01/80/050/00516/AM14/DE

SI
Lic No&datc

Meeting No.25115 RA F No03/94/040/00787/AM14 0310764594

d106012014Date:03032015 Request for change of Net Weight in
ratification of norms for export item
atsl.Nos.4,5, ll and [2 ofnorms

S No 637

Casc No A/R-107 M/s. Pneumax

Pneumatic India Pvt.

Ltd.,

HQF No 01/80/162/00228/AM15/DESI Lic No &
date

Meeting No.25ll 5 RA F No05/24/00039/00001/AM15 0510387177

dt 22 05 2014Datc:03032015 Request for ratification of norms

S No 638

Case No A/R-108 M/s. Bharat Heaty
Electricals Ltd.,
Ranipet

HQF No01/80/050/00819/AM10/DE

SI
Lic No&datc

lヽccting No 25/15 RA F No04/24/040/00290/AM10 0410112044

dt 02 03 2011
Date:03032015 Request for revision ofnorms

S No 639

Casc No A/R‐ 109 M/S     ISGEC
Hcavy Engineering

Ltd,Yamunanagar

HQF No 01/80/050/00166/AM15/DE

SI

RA F N005ノ 23ノ040/000o2/AMi5 0510384967

dt 25 04 2014
Datc:03032015 Request for revision of norms



Decision : The Committee noted that the firm has not replied to the deficiency letter dated 20.01.2015
and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

S.No.640

Decision:The COmmitec nOted thatthe flllll

and decidcd to issue reminder to the flrln

Case is deferrcd to 14 04 2015

S No 641

has not replied to the deficiency letter dated 20.01 .201 5

Decision:TheCommitteenotedthatthefirmhasnot,epii@
and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

Decision : The Commiftee noted that the firmr .ep
decidcd to rcmind DHI fOr comments

Casc is dcfcrred to 14 04 2015

S No 643

山江市e■ rDecision:The COmmitee nOtcd

and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

CascNo AIR Ill M/s     ISGEC
Heavy Engincering

Ltd,Yamunanagar

HQF No01/80/050/00165/AM15/DE

SI
Lic No&datc

Meeting No.25ll 5 RA F No05/23/040/00001/AM15 0510384966

dt 25 04 2014Date:03032015 Request for revision of norms

Case No 対R-114 M/s. Technoweb

Textile Engineering

P. Ltd., Mumbai

HQF No01/80/050/00006/AM15/DE

SI
Lic No&datc

Meeting No.25l15 RA F No03/95/040/00936/AM14 0310771124

dt 26 12 2013Date:03032015 Request for revision of norms

S No 642

Case No A/R115 M/s. Y-Tec
India Pvt. Ltd.,
Gurgaon

HQF No01/80/050/00230/AM15月 DESI Lic No&date
Meeting No.25l l5 RA F No05/24/040/00146/AM!4 0510361186

dt30 07 2013Datc:030320]5 Request for fixation of norms

Casc No A/R― 132 M/s Echaar
Equipment's  Pvt

Ltd,Thanc

HQF No01/80/050/00542/AM12/DE

SI
Lic No&date

4ヽecting No 25/15 RA F No03/94/040/01018/AM12 0310682257

dt 16 02 2012Date:03032015 Request for revision of norms
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S No 644

Decision : The Committee noted that the firms representation has been sent to Dlpp on 09.02.2015,
which actually pertains to DHI and decided to send the same to DHI.

Case is deferred to 14.04.2015.

Decision : The Committee noted that the firms application has been sent to DHI on 16.01.2015 and

decided to remind DHI.

Case is deferred to 14.04.2015.

Decision : The Committee noted that the firms application has been sent to DHI on I 6.01 .201 5 and

decided to remind DH[.

Case is deferred to 14.04.2015.

S.No.647

decided to await comments.

Case is deferred to 14.04.2015.

鰤 蛛簾
48

Case No A/R137 M/s  Larsen  &
Toubro     Ltd,

Mumbal

HQF No 01/80/050/01664/AM09/DE

SI

Lic No &date

Meeting No.25l15 RA F No03/95/040/00828/Aヽ 409 0310501993

dt 09 01 2009Datc:03032015 Request fOr revisiOn/amcndment of

no:‖ Is

S No 645

Casc No A/R138 M/s  L&T―MHI
Boilers Pvt Ltd,

Mumbai

HQF No 01/80/050/00815/AMH/DE

SI

Lic No&date

Meeting No.25l15 RA F No03/95/040/00824/AMll 0310610931

dt 13 01 2011Date:030320!5 Request for reduction in import and

Export weights amendment of norms

S No 646

Case No A/R139 M/s  L&T― MHI
Boilcrs Pvt  Ltd,

Mumbai

HQF No 01/80/050/00059/AM12/DE

SI

Lic No&date

Meeting No.25l15 RA F No03/95/040/00090/AM12 0310630441

dt 10 05 2011Date:03032015 Request for reduction in import and

Export weights amendment of norms

Casc No A/R-159 M/s. Larsen &
Toubro Ltd.,

Mumbai

HQFNo01/80/162/01101/AM12/DE

SI

Lic No&datc

Meeting No.25115 RA F No03/95/039/00006/AMll 0310595344

dt 06 10 2010Date:03032015 Request for revision of norms

Decision : The Committee noted that the firms application has been sent to DHI on 20.02.2015 and



^  S No 648

Decision : The Committee noted that the firms application has been sent to DIPP on 09.02.2015 and
decided to await comments.

Case is deferred to 14.04.2015.

S.No.649

Decision: The Committee noted that the firm has not replied to the deficiency letter dated 02.01 .2015
and decided to issue reminder to the firm.

Case is deferred to 14.04.2015.

Casc No A/R-160 M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF No01/80/050/00170/AM14/DE

SI

Lic No&datc

Meeting No.25l15 RA F No03/95/039/00190/AM14 0310738812

dt 24 06 2013Date:03032015 Request for revision of norms

Case No C-05 M/s. British Engines lndia
Pvt. Ltd., Bangalore

HQF No 01/80/162/00222/AM14/DESI

Meeting No.25l15 Fixation of input output norms for the export
product "Hydraulic Motor and its parts and

Multispindle automatic machines spares Valve
and its parts" in respect of 100% EOU - reg.

Date:03032015
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FSM

REF   :swlBER/LC-021/14

DATE  :30.01.2015

The DGF丁′

DDG Norms Committee―
l

Room No.302,UdyOg Bhavan

NEW DELHI-110011

Kind Attn.Mr.s Muthukumar― FttDO.

Dear Sir′

Qttl観偏∫?| f\.a,1)-
ベ Regd office:

P10t No,96,

ElectrOnics cityi HOsur Road

Banga10re‐ 560 10o india

Tel : oo91_80‐ 4158600o
Fax , oo91_80-28521430
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ENCL:As above
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D韓

BY REGD POSttA/D

Ratification of norms in respect tO Advance Authorisation No 0710088440 dt 24 05 2012

Meeting No.19/15 dt 09.122014

File No 01/80/050/229/AM13/DES―
|

This has reference to your letter No.01/80/050/229/AM13/DES― 1/2552 dt 2.1.2015 asking us to

produce the DGFC Certificate.

From the documents subnlitted by us′ itis evident that the supplies were made to ONGC′ s Cluster 7

PrOleCt and intended for use in the Petroleum operations  Further′  with regard tO the DGH

ffrti19aliOn′ w,plq 8:v呈旦ip Jnd皇りt]fJ l111 0NSC PrOject Team is nol prOCessing our request′ for

application of DGHC certificate to the DGH′ since the salo prOject was completed on May 2013

As such′ we kindly request you to kindly accept the documents submitted to the aforesald file for

doing the needful please.

:hanking you′

SNヨヨAuVd

目 00

CIN Noつ U7i:lilIFLC008304 Email id contactus@in.yokogawa.com Web Site http.//www.yokogawa.com/in
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Office of the development Commissioner
Micro small & medium EnterPrises

MECHANICAL DIVISION
30(103y2014-ME

Subject: Fixation of Adhoc nonns against advance authorisation no 09i0057433

dated 30.08.2013 for IWs, Polmor steel Pvt Ltd,

Per unit weight of export product at Sno I and2is76.79 kg and 73-63kg

respectivelylAccording to the details provided, the norms may be fixed as

follows:-
. Sno I may be allowed for 71775 kgs after affecting 1/3'd recovery from

scrap and inclusive of 11.So/a wastage'

. Sno Z may be allowed for 174 t<gs iAO m) after affecting 1/3'd recovery

from scrap and inclusive of l}Yo wastage'

. Sno 3 being a consuillmable may be allowed as applied for.

This issue with the approval of Director (ME)

飾 ∫「
AD(NIE)

塁亘±L聾山亜≦≧』壁⊇O」X夏工型旦半嬰呼準寧妥I≒OLl等:冥培|
o/Othe DC(MSME)UO note No 30(103)/14-ME dated 03.03.15

蛛簾
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9'「干Offlce of the developlnent Commissioner

lMicro small&mediunl Enterprises
PlECHAMCAL DIVISION

3o(33)/14-ME

Subj ect: Advance authorization no 3 1 1 00609 I 8 dated 25 .10 .2013 in respect of lWs

Sai Links (I) P\rt Ltd.

The norms may be fixed as follows:-
. Sno I of import item may be allowed as 15.75 kg.

o Sno 2, 3 , 4 may be allowed on net to net basis with NIL wastage and

accountability clause.
o Sno 6 may be allowed as applied.
. Sno 5 may be allowed to the extent of 1.01 feeVfoot length of tube required to

produce one unit ofexport product.
o S.No. 7 and 8 may be allowed upto2Yo of FOB value.

This issues with the approval of Director (ME) for taking view by NC"

(KSSodhi)
Asst Dir(VIE)

Sllri Haradhan Das.FTDO.DGFT Udhvog Bhawan、 New Delhi
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Office of the development Commissioner
Micro small & medium Enterprises

MECIIANICAL DTVTSION
30(132)t2013-ME

Subject: Adv. Authorization no 0710099452 dated 07.11.13 in respect of M/s Zenith
Precision Pvt Ltd

The norms for the product has already been fixed vide AA No 7100g4g2g dtd 22.l2.1land
710070294 dtd 01.03-10' Taking cue from the earlier advance authorizations, the norms
may be fixed as follows:-

r Sno I may be allowed for 575.3 kgs after affecting 15%o recovery from scrap and
inclusive of 399 Yo wastage.

r Stro 2 may be ailowed for 13 I .5 kgs after affecting l5%o recovery from scrap and
inclusive of 390% wastage.

r Sno 3 may be- allorved for 239 kgs after affecting 5%o recovery from scrap and
inclusive of 193% wastage.

This issues with the approval of Director (ME) for taking view by NC.

4%\"
(K.S. Sodhi)
AD (ME)

Sh Haradhan Das. FTDO. DGFT. Udhyog Bhawan. New Delhi
O/o DC, MSME UO No 30(132)12014-ME dated 03.03.15

\r/
\ \'/
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated $|A3DAI1 - Case No. 1/21180 (M/s Analyser Instrument Co. Pvt.
Ltd. ) (Advance Authorization No. 1310045080 dated 18.11.2013)

Advance Authorisation may be ratified as under:

1. As informed by the firm's representative in Personal Hearing in NC
meeting dated09lL2l2.0l4,description of export items may be modif,red as

"Gas Analyzer System (Penals) comprising of Gas analyzers, Sampling
systems, accessories including, piping, valves etc."

2. Import items from Sl. No. I to 1l may be allowed as per GN-4 for
engineering products.

Norms Committee may take a view.

Norms ComIIlittee I

DIPP No.12/23/2015-TSW/23  dated 03/03/2015

く訂許″r
Development Offlcer

蛛辞

一
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry
TSW(B)SectiOn

Subject:ApplicatiOn of M/s Driplex for ratification of norms of AA

nO― -0510374413 dt 24-12-13

DES― I′ DGFT rlnay kindly refer to the above rTlentioned licenses Of

M/S Driplex on the sutteCt mentiOned above.丁 he firm′ s reply of
dated 02-12-14 has been exarnined. .Based on the information

:I:計
ted′ we may墜里里菫he ttЮ面ng。

Condensate polishing
above weight is to be

unit- l no′  ExpOrt weight 400 MT. 丁he
incorporated tO the license.

ed under GN-4 with

Import

The above issues with the approval of IA(KKT).

DG「 F′ FTDO′ NC― I
Deptt.of HI′ UO No3(13)/14/TSW(B)

≪ヾ
噺 ら

y

Z

Development officer
18-02-15

dat“
 ′sノ Z/ノノ
/

m

Item
no

Item Recommendation

1 Ion Exchange resin
Strongly Acidic Cation
Exchange

30′ 000 1iters vvith l,70/O vvastage

as  applied  fOr.  Density-  740
gram/‖ ter to be incorporated in
AA.

2 Ion Excha nge resin
Strongly Basic Anion
Exchange

20,500 liters with 7.7o/o wastage
as applied for. Density- 650
gram/liter to be incorporated in
AA.

3 components I May be allow
accou nta bilit

4&5 spares Spares of item no 3. May be
allowed as per spares policy if
eligible.

6 Interna ls May be deleted as requested by
the firm.

電い
´

F )り

=ぅ
/tてレ

/
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Driplex for ratification of norms of AA
no- -05 t037 4417 dt 24-L2-13

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S Driplex on the subject mentioned above. The firm's reply of
dated 02-t2-74 has been examined, . Based on the information

unit- 1 no,
incorporated

γ′碑、ミL
フ夢ぎてjレlζ
ノ

submitted, we may recorylgldjh
Export
Condensate polishing
above weight is to be
Import

tabilit

The above issues vvith the appro'

Development Officer

ExpOrt weight 500 MT.丁 he
to the license.

m

Item
no

Item Recommendation

「
■ Ion Exchange resin

Strongly Acidic Cation
Exchange

48′ 800 1iters vvith l.70/O vvastage

as  applied  for,  Density¨   740
gra m/liter to be incorporated in

the AA.

2 Ion Exchange resin
Strongly Basic Anion
Exchange

12′ 500 1iters with l,70/O wastage
as  applied  for.  Density  650
gram/liter to be incorporated in
the AA.

3 components May be a‖ owed under GN-4 with
|

accountaD‖ ltV.

4&5 spares Spares of item no 3. May be
allowed as per spares policy if
eliqible.

6 Internals May be deleted as requested by
the firm.

プが
DG「F′ FFDO′ NC― I
Deptt.oF HI′ UO No3(13)/14/丁 SⅥ′(B):等多fdated

，

′

′

グ

18-02-15

多/1/ιゝノ

PARVEEN SHARMA

DiおctoRχきき:R乱|∫早:誕ぞnTrade
Mttt%管£躍器癬 よ1臀7
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Departl■ ent of lndustrial Policy“ 覧Promotion

(TSⅥの

NC Meeting dated 0310312015 - Case No. 11/5/80 (M/s Analyser Instrument Co. Pvt.
Ltd. ) (Advance Authorization No. 1310046344 dated 13.03.2014)

Advance Authorisation may be ratified as rmder:

1. As informed by the firm's representative in Personal Hearing in NC
meeting dabd A9/1212014, description of export items may be modified as

"Gas Analyzer System (Penals) comprising of Gas analyzers, Sampling
systems, accessories including, piping, valves etc."

2. Import items from Sl. No. 1 to 14 may be allowed as per GN-4 for
engineering products.

Norms Committee may take a view.

Norms Committee I
DIPP No.12/23/2015-TSW/32  datcd 03/03/2015

'-L-.

-7 t,t,, _
(S. K. Jain)"'

Development Officer

ζも イ5オ
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Offlcc ofthe development Colnlnissioner

Micro small&medium Enterprises

ⅣIECHANICAL DIVIS10N
30(189)/2014‐ ME

SuttCCt:Advance authorisation no 0910059565 datcd 14.03.14 for M/s,Encicch

Engineering P Ltd,

DGFT may therefore be requested to get the follo、 ving information fron■ the unit

o Detailed calculation as to how the quantity of rarv material

proposecl for import has been arrived at. including the net weight
-of 

.o-pon.nts to be rtanufactured out of these imporled materials,

rvastages claimecl at each stage of manufacturing with complete

justification ancl supported by documentary evidence/drawing.

This issue vvith the approval of Director (ME)

E)UO note no 30(189)/14-ME dated 19.01.15

(K.S Sodhi)
AD(ME)
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Subject :

Sヽ

'′

L
No.7/280/2014-TSW

Department of lndustrial Policy&Promotion

(TSW SectiOn)

Advance Authorisation No.0510382361 dated 21.3.2014-
M/s Y Tec lndia Pvt.Ltd Haryana.

Ref : DGFT uo. No. 01l80ls0t239iAM- 15/ DES-1/1175 dated .22 4.2014.

The case has been examined. Based on the Chartered Engineer Certificate and the
requirement of raw material, the following is recommended :-

A. ltem of Export : As per application

B. ltem of lmport :

」
pplhvr-Et't s1llyl

Ch

跡轟‰,1型厨野職爛鮒
Ⅷス高浮看|むIF疇鰍驚11軍17

General

S No lmportltem Natte Quantity, UOM
1

…

laSS(W316-5560-100) 726100 Numbers
2 Damper Plate(316-5580‐ 100¨ PRG 726100 Numbers
3. Synthetic Rubber(丁 UFDENE-1000) 224886 Kos
4 Chemical Powder (Zinc Oxide-3) 28107 Kgs
5 Damper Plate(llV706456000-5002) 605000 Numbers
6. DamperA/1ass(W706456000-4002) 605000 Numbers
7. Synthetic Rubber((丁ufdene 1000) 259123 Kgs
8. Chemical Powder(Zinc oxide-3) 32392 Kgs
9 Damper Mass(1054537AAO-4001 374000 Numbers.
10 Damper Plate(S」 C)12-SNBA-0010) 374000 Numbers

NF-1000) 268984 ×gs

|じ hemiCal Powcler(ZinC OXide-3 33620 Kqs
13 Plate(U0110-S1/VAA-0000297045 29704500 Numbers
14 Rubber Compound(」 ―NHR60-A01M) 9976922 Kqs
15 Rubber Compound(」 ―NHR60-A01M) 1261514 Kgs
16 Stopper A(50713-SH9-0100) 1320450 Numbers
17. Chemical Powder(Zinc oxide-3) 206936 Kgs
18 Synthetic Rubber(DIENE 35 R) 2425191 Kgs
19_ RR MTG Upper Stopper(50371TK8AO¨
5000)

440450 Numbers

20. Chemical Powder(Zinc oxide-3) 58.203 Kqs
21 Synthetic Rubber(S-40) 1163999 Kgs
22. RAD Plate(74172-SM 4-0010) 541149.0 Numbers
23. Synthetic Rubber(BR1250 H Nipol) 4488894 Kgs
24 Synthetic Rubber(lR2200) 4488894 Kgs
25 Carbon Black(HS 25) 2716018 Kgs
26 Chemical Powder(Zinc oxide-3) 641.277 Kgs
27. RAD Plate(74172-SM 4-0010) 121045.0 Numbers
28 Synthetic Rubber(DIENE 35 R) 1504312 Kgs
29. Chernical Powder(Zinc OXide-3) 133120 Kgs
30 RAD Plate(74172-SM 4-0010) 6054500 Numbers

が 」最ぬ毬品uh「、長5″ Deh卜
11
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31. Synthejc Rubber(BR.1250 H N両 509296 Kgs
32 Carbon Black(HS 25) 518106 Kgs
33 fh皇りiCel POwder(2i百こ6反i百彊巧可 72.784 Kgs
34. pynthelc Rubber(IR2200) 509.544 Kgs
35 Mり riale t/41/Z-5Ⅳ 14-0010) 462450 Numbers
36 Synthetic Rubber (8R1250 H Niooij 374046 墜
37. _py「 lI「 le[19 KuDDer(IК zzuu) 374.046 Kgs
38 Carbon Black(Hs 25) 446345 Kgs
39 ⊆りemiCal POwder(Zin… 53.427 坐40. Mリ ドlale t/41/∠ ―blⅥ 4-UU10) 2200450 Numbers
41 Synthe」 c Rubber(s―り) 4737.927 Kgs
42 Chemical Powder (Zinc Oxide-3 ) 236.842 Kgs
43 RAD Plate 174172-SM 4-0010) 440450 Numbers
44 R1250 H Nipol) 394541 Kgs
45

…

昼ubber(IR2200) 394541 Kgs
46 量25) 377947 Kgs
47 Chemical Powder (Zinc Oxide-3 ) 56358 Kgs
48

―

Plate(74899¨ S84-A010) 774500 Numbers
49 Trank D/D Plate (74899-584-4010) 774500 Numbers
50 Mass(74899-S84J010) 774500 Numbers
51 ■9ΩК SCreW(75353-671-0000) 15490.00 Numbers
52 M6X12 Flange Bolt(95701-08)-06012 1549000 Numbers
53. Synthetic Rubber(丁 UFDENE-1000) 99307 Kgs
54 Chemical Powder (Zinc Oxide-3 ) 12412 Kgs
55 Chemical Powder(Zinc oxide-3) 644961 Kgs
56 壁 nthetiC Rubber(DCR 31) 12895953 Kgs

DES‐1,DGF丁

)~フチ2′ 2/ノσ/7_N〔

附
/

Sr.Development Officer

27¨01‐2015
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〆 DIRECTORヽTE

r-' i-n^rtpd/nrocured from sourc€s other than the

lT.Details of other materials to-bc used in the export-product ar'i sorrshr lc' ['e imported/procu

rlrarvback benefits is to ue avarrll liii," ii nii;'J,iri.u"t'r"i'r"""i'i' a,. not ueing ctaimerl) : )\ot available'

CI

HQ Filc Numbcr

RLA Filc Numbcr

LiccncC Numbcr

Ottce ofISsue

lEC

Name
Addrcss

PIN

Typc OfLicencc

ApplicatiOn Basis

StatuS OFExportcr

ExPortCr Typc

Export ProduCt Group

CIF Value ofthe Liccnce

CIF FCC

FOB Value

01/80/050/00139/AⅣ l15/Datcd■ 6062014

05/23/040/00009/Aヽ 115/Dated107 04 2014

器 l∵lF:lttl枇 :‖tfb面騨 .配e New Ddh

0597021:63

DEE DEVELOPⅣ fENT ENGIhlEERS LTD

ASSAVATIROAD TATARPUR
DISTT PALWAL
HARYANA
121003

AdVancC Liccnce With AU CondijOn

Export Order

ManuFacturCr Exponer

Public Limited

ENGINEERING PRODUCTS
Rs 200,592,913 22 USS 3,248,46823

1tti霧[∬酬雷514驚獅08
5,148,305 08 US Dollars イン

EP,' Cr,VP t*btu
a4 F;,rltrr l'Xt'*et L'''a' ttl

″ 」
L:_trオ %Zrん

"″

み″み″一`彎μ
ハ′∂・3M7-ス

れ

際
｀
顔FttT豆雷1摯

DCCtOrat Ge秘重1酔n辮鮒IL語品11e贈鰍,ソ

FOB′ FOR
IRs)

面 OR(in Currと ncy of
ealisation)

rOV

,INo
3ode

Export Item Name.

107616( 1893750000 148305 08 US Dollars

1 34029090

rotatl: t g,siz,soo-oc .148,30508

free under the Authorisation 'otal ímiting Factor

Value/Qty/Value

セQty)  ___mport ltem Name.
Qty

10Ⅳ 31F(Rs) 31F(Currency

31 No
‐ＴＣＨ

Ｃｏｄｃ

)xemptlon [rc
lustoms dut-v

1,979,99619

US Dollars
2885 Valuc&Qty

1509( Ⅵ T 122,264,76465

|
73049000

larbon Steel Seamless PiPes

へ106 GR 3/C/AP1 5Lじ Кb′ LqvL■IIclll`uυ
l``

ヰ9360 MT 24,682,73460
399,720 40 US

Do‖ ars
885 Value & QtY

73041190
Stainless Stcel liPCS__^_,′・^`1ヽ C―・́ :ぃ ,●m,linint Stds
312 Gr TP 30412 1ビ 54′ ′t,υ

4し

'CЧ

Vl lll― |■」■■
=

7860 Ⅵ T 5、 965.56555
:12,802 68 US

Dollars
2885 r'alue & QtY

73079190
Ianges Carbon Steel

3R A 105 or Eqvt intCmat

4580 宙 T 1834,55772
29,709 43 US

Dollars

Value&Q″

73072100
Fhngis ttiJ:S:l"tr..9～ E～ ,I■ ,ρ m“ hnal SdS
Gr F304 1o

18461( MT 31,384,25160
508,246 98 US

Dollars

Value&Qty

73079990認轟憾撫欄l訛ヅJ
51,190 91 US

Dollars

Value&Qty
320 MT 3,161,03910

73072900肇讐I職鷺謙神認LpS/Equal
ThcrnOWd17U面 OIL7wCmoに t

10300 MT 5,150,00000
33,400 81 US

Do‖ ars
2885 Value&Qty

33119000 Electrodes / Filler Wire / lv{etal cord wire

10300 Ⅵ T ,150,00000
〕3,400 81 US

Dollars
2885 VJue&Qり

ζ4689000 SAW FLt月く
Tota 2oO,592,9132 3.248.46821

Dctails
16A.E、Port WiSC Impor

Ы No 卜型 1塾 :型 2 【m●On Sl No

31509('
1

1

19360 宙 T ι468273460

Ⅵ T
l

Ⅵ T
l

l

1

84610 MT ,138425160

5310 Ⅵ T ;16103910

Ⅵ T
l

0300 MT

Tota 2o0592,91322

uthorisation on rvhich

れ爵んがOD3CPi■ :塁Sp2鮨型 5⊇製 皿 邸 鐸
ス1号鰤 画 面3

RAL OFFREIGN TRADE
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DIRECTOR.I,t'E Gf,N
DES.{.7}

01/80/050/00468/Aヽ l15/Datedi18 1: 20:4

03/95/040700415/AM15/Datcd:09082014

0310788987 Dated:10092014

0価ce ofJt DircctOr Gencra1 0f Foreign Tradc Mumbal
0388024011

LARSEN&TOuBRO LIMITED
L&T HOuSE,N M MARC,
BALLARD ESTATE,
MUMBA:,MAHARASHTRA
400001

Advance Liccncc with AU CondijOn

E、port Ordcr

ManuFacturer Eヽ Poncr
Public Limitcd

ENGINEERINC PRODUCTS
Rs 20,448,78:00 usS 327,18050

327,180 50 US Dollars

Rs 69,758,671 50 USS l,I16,13900

1,116,139 00 US Do‖ ars

62/
rage 2り l o1516

↓

HQ F‖ c Numbcr

RLA Filc Numbcr

Licencc Numbcr

Offce o「 Issuc

IEC

Nallle

Address

PIN

Typc of Liccncc

ApplicatiOn 3asis

Status。「 E、 Poncr
ExPortCr Typc

Export Product Croup

CIF Value oFthc Liccnce

CIF FCC
FOB Valuc

FOB FCC

15.Details oFitem tO bel

items sought

l7'Details ofother materials to be used in the export pro{luct and sought to be imported/procured from sources other than the Authorisation on rvhichdrarvback benefits is to be availcd (not to be filled if Drarvback bencfiis arc not being claimerl) : Not available.

Lo,]P{op.t

No:25/80-ALCν2014
Noi34/19/80_ALC22014

to be Iied under the /\uthorisrtion
SLNo TCHS Codc xport ltem Name. ''-ffi

JOM FOBメ FOR(Rs) iOB/FOR fin Currencv ofreali

l 84029090
61/(卜  C2SPL1lTER REB01LER DRUヽ 1

1000 rlumber 5975867150 ‖6i39 00 us Dollars

Tota
'9,758,67150

1,l16,13900

duty free under the Authorisation

Si No
ITCHS
3ode

mport ltem Name 31F(Rs) 3lF (Cunency) lotal exemption from
Justoms duty

Limiting Factor

iValue/Qty/Valuc&
D～ヽ

l
72190000 STAINLESS STEEL PLATES SPEC」 SA 240-

T「IK RANGE:10MM T030 MM THKヘ R461600r (G 20、 448,7810(
,27,180 50 US

)oHars
1,719.27200 Qty

′
ノ 聖 48,78100牌 27,18050 ′

6A. Export rvise Import ltcm Dctails あ 』
^c)、

 ′? L-17LtL-
―Sl No ixport SI.No mport Sl.No JOル 1

l | B4636000 (G と044878100 32718050/tJS Do‖ Яr、

Tota :0,448,78100 27,18050

No:22/80‐ ALC2′ 2014 20012015 N。 :34/19/80‐ ALC2/2014
〕cision iThe Commitcc nOtcd thatthe「

032015

Datc 103 03 2015

No■ 9/80-ALC2/2014 Datc:09122014 se N0 34/19/80‐ ALC2/2014
cision:TheCommineenotedthatthefirm'sapplicationho'b."nfo,'
0L20t5.

Date:20012015

Remarks :

Date:23.02.20 I 5
PIace:Nerv Delhi

Devi Ram Mcena
Licence Assistant/ Console Operator

llttp:〃10.21.70.149/hOmepage/htm14ars/dgttODBCPrint.asp?id=20,5-02-2315■ 525_-23‐ 02-2015
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ノ HQ File Nurrber
Rl-A Filc Number

Licence Number

Office of Issue

IEC
Name

Address

PIN
Typc ofLicence
Application Basis

Status of Exporter
Exponer Type
Expon Product Croup

CIF Valuc olthe Licence

CIF FCC

FOB Value
FOB FCC

15. Detrils of item to be

Ol′ 80/050.00 1 1FDIAヽ 115'1)atcdJ8 11 201.I

05F23'040′ (,0303′ AM15 Datc」 I()l(り 2011

05103915911).llcd 15 1(,1014

01■ cc o「 Jt I)ircctor(icncral o「 「 o「cign l mdc

0597021163

DEEI)[VIil()PMI:NTI:N(li Nll:RSi´ Tl)

ASSAVAll ROA〔 〕IAl ARPt」 IR

Iヽc、v Dclhi          _

ゲイ脇″″DISl‐l PAl.ヽ VAI

HARYANA
121003

′ヽdvancc l.iccncc、 vith AU Condnion

i[:、 port Ordcr

lヽanulbcturcr〔→、Poncr
Public l.inlitcd

: l:NGINEERIN(〕 PRODtlCTS
Rs 30 811 16■ 00 USS 198.970(1(,

498.970 00 USl)o‖ ars

Rs 35 779、 927 50 USS 588 970(Jl,

1 588、970 00 11S I)o‖ .n「s

ilcd un`icr the′ uヽthorisation

-2二 J・ 0～?多―
U." 7,h - l'/"|'h N*, ;

濠ヘミヽ(・ L
ヽ Ъ

J

bla^,
l,t- rQ.t't{

r..

S'
port Item Nam€

PRE FABRICATED P!PINGS PIP[]「 ‖ IINGS
PARl‐ S FOR 30it[RS ANI)Fヒ∫RBINliS

2■ 370

510

5427

lZ.Details ofothcr mirterials t0 be uscd in thc crport pro(luct an(l sought to bc inrporterl/procurcrl front sources other than the Authorisation on rvhich

drarvback bcncfits is to bc availcrl (not to be fillsl if Drlrvbncli bcncfits arc not hcing clrtinrc(l) : Not availablc.

ci20 01 2015

:The Colllnlktce notcd that thc rrnl's applicallon has bccn t)「 、ヽardcd lo D‖ l on21 11 2014 Fo「 conlincnts and anicndl¬ cntshect rccelvcd iom RA has also

scntto DHl on 16 1 2015「 or collllncnts Casc is dcltrrcd to 03 03 2015

r Datc i03 03 2015

No■ 9/80‐ ALC2/2014 asc Nol12ノ 19/80-ALC2/2014

たr Datc 20 01 2015

Renrarks:

10B FOR

Rs 'OB′

.FOR(in Currcncv o「

cahsatlon,

)ANl)ヽ 1:l_DI:1)
3111 vl I‐ 3577992750 ,88970 00 US Dollars

35,779,92750
'88、

97000

6. Details of items

51 No
lTCHS
3odc

lmport ltem Name. ヽ
・
UOV 31F(Rs) llij

Currcncy )

foIal
:xemption from
lustoms duty

Limiting Factor

Valuc/Qty/Value

■Otv)

1 73049000
Carbon Stcel Seamless Pipcs SA23■ /ヽPC/A106 GR 13/C′ APl

5L GR B/Eqvt intcmational Stds
Ⅵ T 1 27041000

と0、 573 00 US

)olars
Value & Qty

73041190 .llov Steel Pipes Grade (P i'fO I'9lt 13 1ヽ1 151、 6430(
,7492500
」S Dollars

r'alue & Qlv

73079990

ipe Fittings Cnrbon Steel
A2l-l l'!'PC r\ l0r: CR B.C API iL (iR B re llccntrrc
.educcrs,Concentric re-duccrs l:lbos s, I:nd caps [:qual

ee.,Unequal Tee. Gskets, llal l' coupling Sockolct
'hermorvel L'Union'Weldolet L-tc

51(, II う91(,5(101
|、 191 00 US

)。 Hars
2885 Vaiue & Qr_,"

73072900

'>ipe Fittings Alloy Steel

Grade Pj to P9 I ) i.e. Ecenlric Rcduccrs, Iilborrs. [:nd caps. I lall'
)ouplingiSockoleL Sludbolts. liqual'l'cc, Uncquel
lee/Thermorvel l/Weldolet [:tc

ドII 698361()0
)2 281 00 US

〕o‖ ars
885 Value & Qg

lomi膝 0、 811,464∝ 198.97000

16.{. Export rvise Import ltcm Details

27041000

315164300

119100/US Dollars

30、 811,46400

:Tlre Conrmittee noled that tlte firnl
Casc is dCrcrred to 20 01 2015

http:1110.21.70.149/honiepage/htrnl/.iars/clgllODIlCPrirrt.asp?id-2015-02-23 15:15:25-- 8.n22015

l'rcc unrler thc,\uthorisati0n

l1 1011 lh「 coni l,c11(、 12 2014 and decidcd,oaヽ vaitap;;licatiorr \vas scnl lo I)l I I on I I
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F.No.46011/103/2011_PC‐ II

Goven■■ent oflndia

Ministry of Chemicals&Fcrtilizers

Depaltment ofChcmicals&Petrochemicals
*****         |

」'Mr Чメ

D+ - o3-oJ.?"1 y--

Shastri Bhawan, New Delhi-110 001
Dated, the cTiLt Febmary,2015

OFFICE MEMORANDUM

Subject: Advance Authorisation Applications from M/s. Stericate Gutstrings pvt. Ltd. for the
import of ra',v material against the export of various types of Sterile Absorbabie /
Nonabsorbable Sutures USP/EP. (Advance Authorization No. 0510391003 dated
05.09.2014 & Adv.Auth.No.05 1 03 86661 dated 16.05 .2014).

* r,< *,F *

The undersigned is directed to refer to DGFT U.O. No. 0tl80l5Ol4l5lAM15/DES-1/i231
dated 07.11.2014 & U.O.No.0ll80l050l237lAM|5IDES-1D74 dated 07.10.2014 on the subject
mentioned above. The proposals of the firm has been examined in this office. The Department of
Chemicals & Petrochemicals recommends-the plesent Advance Authorization Application on the
follor,ving basis:-

(i) lo/o tvastage Qllet + lyo wastage) may be considered on the net content of relevant
Braided coated Synthetic twine (thread) made of Polyglycolic acid or PGA + pLA /
Monofilament Polypropylene thread / Braided Polyester Twine (Thread) / Catgur Twine
(Thread) / Braided Silk twine (thread) / Monofilament Polyamide thread as contained in the
export product i.e. Sterile Absorbable / Non Absorbable Sr.rrgical Sutr_res IJSP / EP.
(ii) The Stainless Steel Surgical Needle r,vire Grade AISI 420 (Dia0.76 mm to 1.25 mm) mav
be allorved as 1.25 kg / kg of Atraumatic Suture Needles contained in the e\por1 product i.e.
Sterile Absorbable ,'Norl Absorbable Sur-eical Slrtllres USP / EP.
(iii) The relevant Packing lvlaterials i.e. Sterlization Paper for outer Pouch. Triple Kraft Paper.
Alurninium Foil (Laminated) and Polyester Film for Outer Pouch may be allo',ved as per general
Packing Policy.

This issues rvith the approval of competent authority.

(Dhararn Vir)
Section Officer
Tele:‐ 23382575

Shri.PaⅣ een Sharma,
Dy.DoG.F.T,(DES―I),
○/o DGFT,Udyog Bhawan
Ne、v Delhi-110011
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Department of Industrial Policy & Promotion
(TS!v)
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4.

at Sl.No. l may be

at Sl.No.2 may be

as l.02 Kgs./Kg.

upto O.50/O of FOB

Norms Committee may take a view.

Norms Committee I
DIPP No 12/23/2015-TSヽ V/44   dated 03/03/2015

/(議
.諦l「

Development Officer

/t〆ら,レ Y
多イ

NC ⅣIeeting dated 03/03/2015-Case No。 38/10/80(M/s POle star Coils Pvt.Ltd。 )
(Advance Authorization No.0310782136 dated 20.05.2014)

Advance Allthorisation may be ratifJcd as under:

Net weight of export item may be specified as 16486 Kgs.
Word "Relevant" may be prefixed with the description of import items at Sl.

Nos. 1 ,2 &3.
Taking clue from SION C-1175, quantity of import item
allowed as 1.01 Kgs./Kg. content in the export products.

Taking clue from SION C-1175, quantity of import item
allowed as 1.02 Kgs./I(g. content in the export products.

Quantity of import item at Sl. No. 3 may be allowed
content in the exporl products as claimed by the firm.

Quantity of import item at Sl. No. 4 may be allorved
value of export as per SION C-1 175.
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i,6C
F. No. 4601118412009-PC-ll N \-/

Government of India
Ministry of Chemicals & Fertilizers

Department of Chemicals & Petrochemicals
{<{<**{<

μυェ
μ3/γ ル八́

Subject :

Shastri Bhawan,New Delhi-110001

Dated,thc々 也Fcbruary,2015

0FFICE ⅣIEⅣ10RANDUⅣ l

Advancc Authorization Application from M/s. Laxnli Elcctronics Moulds and

Procision Engg. P宙 . Ltd. for the import of ravv material against the export of

Cathetcrs(fOr urine/stool).(Advancc Authorization No.0710104408 dated

23.052014).
*****

1-he undersigned is directed to refer to DGFT U.O. No. 01/80/50/002271AMIS/DES-
Ill293 dated 19.11.2014 on the subject mentioned above. The proposal of the firm has been
examitted in this oft-rce. The Department of Chemicals & Petrochemicals recomnlg
present Advance Ar-rthorization Application on the follor,ving basis:-

ftaw-material recommended for Import Quantity/kg
For lkg of PVc COmpound/Parts in the expolt 1.08 kg

I proCuct.
Ij 1 .Reler ant PVC Compourd Grannles (plastic
i

t!g{.t nr,,rr.at. -" oo pouncl.;
I ? Rel,.riartt (-nl^,," l\z[acfor El.+^1.

|

This issues '"vith the approval of competent authority.

Section Officer
Tele:- 2338 2575

°
|ル %:,′

Item to be Exported
Catheters (for urine / stool)

Shrio S.ルIuthukumar,
FTDO,(DES― I),
O/o DGFT,UdyOg Bhawan
New Delhi― H0011

いよ
ψ

お

Quantity'
l No.

0.02 kg
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ⅣIECHANIcAL DIVIsloN

30(217)/2014-ME

SutteCt:Advance authorisatiOn n0 07101o4531 dated 28.05.14 fOr M/s Ayatta

CNC Pvt.Ltd.

誡協瓶m.1::ⅧFi:黒 1ォ避鍵:F冒搬_Cue・Om p“宙咄AA NoO  IInpOrt Of sno l may be aHOwed for 2938.8 kgs after anLcting 15%recOvery from scrap

・器肝∬臨りi箕:漁Lぉr398■ 66 kgs al■er affecting 1 5%recOvery frOm scrap
・棚計T守:1挙』T嵩:dぉr".9k卜」ter affecting 150/。 recOvery from scrape棚肝TWi城ぶ魔T篤:dぉr261 ktt」 ter affecting 150/。 recOve[y fronl scrap。鋭肝T貯:軍:知TttLdぉrbっ6懸 anier affecting 150/。 recOvery fronl scrap
.  I二::li:::IicF:ii摯」:3:1liiedfor6626kgsaneraffecting 150/O recOvev fronl scrap
and inclusive Of l120/。 wastage.

This issue with the apprOva1 0fDirectOr(ME)

0ん the DC ⅣsMD uo nOte N030(217ソ 14-謙捻嵩蹴量t5
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of AA no
0s10388030 dt 03-06-14.

DES-I, DGFT may kindly refer to the above mentioned licenses of M/S
ISGEC Ltd. The firm's reply of dated 14-09-15 has been examined.
Firm may be asked to submit the net weight of (Slide+ guide
Assembly) in the export product.

The above issues with the approval of IA(KKT).

I

r 1\l
r(

1 B.C.Nayak
Develophlent Officer

03-02-1s
DGFT, FTDO , DES-I)
Deptt. of HIJJO No 3 (1s)/L4-rSW(B) A\ dated

-.r. 
$
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OFFICE OF THE DEVELO
MICRO SM[ALL&MEDIUⅣ I ENTMPRISES
MECHANICAL DIVISION

30(216)/2014-ME

SubiCCt:Advancc Licensc No 3410040214 dated 06.06.14 in respect of P1/S Arioli

Textiles ⅣlaChinery.

Tlle fo1lowing infornlatiOn is requiredi―

o Detailed calculation as to hOW the quantity of raw material proposed for import has been

:              :iili:ii::llilil!jillllll:lξ

ti:Itc:llli:

o  Size ofthe itcms proposed for ilnport

This issue wtth the apprOVal ofDirector(NIE)

(K.S.Sodhi)
AD(ME)

o30(216)/14‐ NIE dated 03.03.15
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Department of lndustrial Policy & Promotion

(rs!y)

NC Meeting dated 03103/2015 - Case No. 20/10/80 (lWs ISGEC Heary Engineering
Limited) (Advance Authorization No. 0510388622 dated 12.06.2014)

Advance Authorisation may be ratified as under:
1 . Net weight of export item at SL*N; l-may be specified as 649.154 MT.
2, Word "Relevant" may be prefixed with the description of import items at Sl. No. l, 5, 6

&8.
3. Quantity of import item at Sl. No. 1 may be allowed as 1.0417 KgsA(g. content in the

export products as claimed by the firm.
4. Quantity of import item at S1. No. 2 may be allowed as 4 Nos. on net to net basis. Duty

free r.veight of this item may be allor,ved as 11058 Kgs. inclusive of 8.63 o/o wastage after
taking 20 o/o recovery from scrap.

5. Quantity of import item at Sl. No. 3 may be allowed as 32 Nos. on net to net basis. Duty
free r,veight of this item may be allowed as 124543 Kgs. inclusive of 2.04 o% rvastage as

claimed by the firm.
6. Quantity of import item at Sl. No. 4 may be allor,ved as 2 Nos. on net to net basis. Duty

lree weight of this item may be allolved as 1512 Kgs. inclusive of 1 % rvastage as

claimed by the firm.
7. Quantities of import items at Sl. No. 5 & 6 may be allorved as 1.0471 Kgs./ Kg.

content in the export products as claimed by the firm.
8. Total quantity of import items at S1. No. 5 &. 6 put together may be restricted as

28636 Kgs.
9. Quantity of import item at Sl. No. 7 may be allow-ed as 3 Nos. on net to net basis. Duty

free weight of this item may be allowed as 16958 Kgs. inclusive of 4.17 % wastage as

claimed by the firm.
10. Quantit,v of import item at Sl. No. 8 may' be allor.ved as 780 Kgs. as 1.0417 Kgs/Kg.

content in the export prodLrcts as claimed b1'the firm.
I l. QLrantity of import item at Si. No. 9 may be allor,ved as 7 Nos. on net to net basis. Duty'

liee rveight of this item may be allowed as 323 Kgs. inclusive of 4.17 % r.vastage as

claimed by the firm.
12. Import items at Sl. No. 10 to 15 & 20 may be allowed on net to net basis rvith

accountability clause.

13. Quantities of import items at Sl. No. 16, !7 & 18 (Welding consumables) may be allor,ved

as applied for i.e 1000 Kgs., 12000 Kgs. & 12000 Kgs. respectively.
14. Import item at Sl. No. 19 may be allowed on net to net basis

Norms Committee may take a view.

一
了 13:1」
~́

(S. K. Jain)
Development Officer

Nornls Colnmittec I

DIPP No.12/23/2015-TSヽ //56

E(.do S-t
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Ministry of Heavy lndustries&Public Enterpr!set町
Department of Heavy lndustry
TSW(3)SectiOn  

¬、
Subject: Application of M/S TOShiba」 SVV for ratification of norrns of

AA no 0410158680 dt 13‐ 06-14
DES-I, DGFT may kindly refer to the above mentioned licenses
M/S Toshiba iSW on the subject mentioned above. DGFT

requested to get the information sought vide this office letter
dated 3I-t2-14 to examine the request. lCdN ey t/uut)\ l/

The above issues with the approval ol IA (KKT).

B.C.Nayak
Development Officer

16-01-15

DG「 F′ FFDO′ DES― I
Deptt.of HI′ t」 O No3(65)/14/丁 SVV(B)|ル

 dated
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Ivlinistry of Heavy Industries & public Enterprise , -Q-*'/' J*t,

Department of Heavy lndustry -- I

TSW(B) Section

Subject : Application of M/s Toshiba JSW porver systems Fvt. Ltd. for
ratification of norm of AA No. 0410158680 dated Ls.06.2014.

Reference above application the firm may be requested to furnish
lo liov,,in g inio rmatio n :

The detail specification of export products with catalogue. The
quarr'iity break up of sets to nunr.ber may also be given.
N4alufacturing process of the export item no. 5 giving the va-lue
addition done by the manufacturer.
hnport weight of the forgings and the corespon.ciing irnished weight
may be given.
sl. No. 4, 5 & 11 of sDL for each export product separateiv. The
calcuLation of each raw matenal shcr.:ld be suoported b5, dinensional
engi:reering drara'i:tg wiih -ul:e requii-ed ciimension highlighier. i

Th:s issue ri-,-n rhe appi'ci,al of lA(IGTi.
メ‐ ―  /́´
_/4‐ 1ヽ

(Gttrtt Shgh)―
Sr.DcveloPmcnt OiCCr

，

一

う
０

４
■

HDO.DES-1.DG阿 .

DHI UO No.3(165)/2014/TSヽ 浮(B)/

t3/1,1

dated 31.12.2014.

ア
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OfAce ofthe Development COmmissioner

Micro Small&Medium Enterprises

MECHANICAL DIVIS10N

This issues '"vith the approval of Director (ME) for taking vierv by NC'

o/"Tl*DC(MSIVIe;uo,,ot.no30(192)/2014-MEdated23.0l.l5

Subject: Ratification of input output adhoc norrns against the advance

authorization no 09100 60730 dated 24.07 .14 in respect of M/s chak Rader Fatm

Equipment Pvt. Ltd.

The following information is required:-

Weight of exPort Product.
r,Veight of import prodLtct reqLrirecl per unit of export prodLrct as there is difference

betlr"een the one obiainecl frorn Annerttre-1 1 ancl the one obtainecl b-v clivicling the irnport

procluct lvith the nttmber of export procluct'

Detailecl calculation as to how the quantity of raw material proposed for irnport has been

arrived at, i'clLrding the net ,veigi-,t of components to-be manufactured oLrt of these

imported rnaterials, wastages claimecl at each stage of manrtfacturing with complete

jusiification and supported by docLrmentary evidence/drawing

30(192)/2014-ME

AD(NIE)

ヽ
ヽ グ

み ヌイ
/
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Department of Electronics and lnformation Technology

Electronics Niketan, 6, CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance

Authorization No. 0310788599 dated 2.9.2014 issued in favour of M/s.Transasia Bio

MedicalLtd. Mumbai

Reference DGF丁 lD Note No 01/80/50/460/AM15/DES-1/1416 dated 3.12.2014 vide which

comments of this Department have been sought on the above mentioned application of M/s.

Transasia Blo― Medicial Ltd.′ Mumbai  for export of″ Electronics Medical Diagnostic lnstruments

Sem7Autp Analyzer.″

2  The FOB value of exportis Rs.75′ 810′ 000.00(USS l′ 330′ 000.00)and CIF value of

lmportis Rs 35′ 845′ 69865(USS 560′ 449.11)

LJ芯i∬鮮驚黒『lttum闘胤盤出翼:L」[:£X篤lしⅧ器需
WaSIage baJゝ   1詢 .lli■=LllL.11.1,i黒 _二 :~~~      ハ

」ゝ_つい|16レ |ゝ｀
計3´ 3加む́中目婁ダDttl・―:PννGovernmenl

1動 “
は姜れ 轟

…

L義
|

ACditicaa! Director

Shri S. Muuthukumar, FTDO, O/o the DGFT, Udvos Bhavan, New Delhi

DIT U.O. No.17(35)/2014-IPHW dated 9.2.2015

い
稜 御ノ
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DEPARTMENT OF ELECTRONICS AND INFOml区 TIoN TECHNOLOGY
Ⅵ√ebsite:www.deity.gov.in           ´

Fqr
No........1il3 4y20 1 4-IPHW

M/s. Bharat HeavY Electricals
Electronics Division
Post Box No. 2606
Mysore Road,
Bangalore- 560026

Please refer to Your
Department's letter of even

requesting you to Provide
proposai :--

…

師
6n爺 諦 .…
ギ無爺 110003

釉

肺
Dユ l′0120。 15.¨

ゆtt1/

Sub:- Application for ratification of norms of Advance Licence No. 0710106685 dated

17.9.2014 for export of "Control and Instrumentation Package. "

application received from the O/o the DGFT and this

number dated 19.12.2014 on the subject mentioned above

thcおHowinttnbrlnttiOn to enabkね ■her proccsdng of the

i) List of mandator.v spares and the composition of set for export produci ''Coal

bunker
level and turbine supervisory system"

ii) Wastage involved in the manufacturing process

iii) No. of import items required per set of export product

iv) Usage of each of import product in export product

2 you are requested to provide the aforesaid information at the earliest. In lieu of the

information we may not be able to process the case further. If the information is not

received within fiftLen days the case may be treated as closed as far as this department is

concerned.

Yours faithilly

ン
レ

((Saurabh Ran」 an)

Scientist'B'

w.r.t.DGFT ID Notc No.01/80/050/444/AMlつ ES-1/1334 dated

ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEVV DELHI-110003

Dοイマt

蕊  
再
"dC

『

マ。蓼 3π甦°1資・al.

dated 21.11.2014FTDO

百i_F(TRつ卜llfiニ

2 7 藤  2015
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Department of Industrial Policy & Promotion(rsw) 1(
NC Meeting dated 03/03/2015- Case No. 39122180 (M/s GEA Ecoflex India Pvt.

Limited) (Advance Authorization No. 0310789333 dated 17.09.2014)

Reply submitted by the firm has been perused which is not complete and they

may be asked to submit the following information:

f . information in respect of Sl. No. 11 & 12 of Standard Deficiency Format.

component wise.
2. Blank size supported by size of component separately for each component.

Norms committee may take a view ./ *"L ^.-/._ _Tt|t,r_
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No.12/23/2015-TSW/80   dtted 03/03/2015

PARVEEN SHARMA

記1識鼎癬懸蹴
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Departlllent of lndustrial Policy t&Promotion

(TSⅥつ

Norms committee maY take a vier'v
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(S. K. Jain)
Development Officer

NC Ⅳleeting dated 03/03/2015-Case No.24/22/80(M/s Larsen
(Advance Authorization No.0310789522 dated 22.09.2014)

Finh may be asked to t"9fft-the-!qllorving information:

Net rveight of indigenous items in the export products'

Informaiion in respect of SI. No. 5, 11 & 14 of Standard Deficiency Format, export

product wise.
'For 

net weight of components to be manufactured from import items at S1. No.1, 2, 3 &. 4

details of components with net weights thereof may be indicated.

Detailed calculations for the quantities of import items at Sl' No' 5, 8 & 9 supported by

length and number of pipes/tubes in the export products

Justification for 12 Nos. of Bolt tensioners (import item no. 14)

１

２

３

４

５

ISW"ぬ d“ Ю卿 5
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0310312015 - Case No. 25122180 (lWs Larsen & Toubro
(Advance Authorization No. 0310789523 dated 22.09.2014)

/出・』メ

PARVEEN SHARMA

職驚i欄絆

Limited)η
｀

Advance Authorization may b.,*rng as under:

1. Net weight of 12254 Kgs. may be specified with the quantity of export
product.

2. Import item at Sl. No. i shall be of relevant grade and thickness as contained in
the export product and its quantity may be allowed as 15215 Kgs as

1.24 Kgskg. content in the export product after taking 1/3'd recovery from
scrap.

Norms committee may take a view

./ *h,.
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No. 12123 /2015 -TSW83 dated 03 I $ l2Al 5
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OFFICE OF THE DEVELOPⅣ IENT C(
MIICRO SMALL&MEDIUM E〕
PIIECHANICAL DIVIS10N

3′ 3/2ゎIS~

SubieCti Advance License No 0510391398 dated 26.09.14 in rcspcct of M/S Spray

Tec lndia Ltd.

The fo‖ oヽVing inforlllation is rcqLlired before llorms Can bC flXedi―

Difference bet、 veen import ancl expoll itclll along、
vith photographs shoヽ ving placcment

of impolt material ill expott prodヒ lCt

… …

llC Capp1 0湘

…

Ⅲ VIED folt¨ 鋤 叫

片 ぼ

(KS.Sodhi)
AD(ME)

■:当調ギ聖lhi
o/O The DC(MSME)UO notC n0 30(193ソ 2014-ME dated 23 01.15
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タイ召Department of Industrial Policy & Promotion

(rs!y)

NC Meeting dated 03103/2015 - Case No. 8/25180 (NOs Videocon Industries Limited)
(Advance Authorization No. 0310789686 dated 26.09.2014)

Advance Authorization may be ratified as pff SION at S1. No. C-1995 for Engineering
products

Norms committee may take a view

一
'′ `11「(S.K.Jain)

Developmellt Oflicer

Norms Committee I
DIPP No 12/23/2015-TSW/87 dated 03/03/2015
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ず轟が` 自計てlF可ゴ載缶輸師
DEPARTL/1ENT OF ELECTRONICS AND INFORPIAT10N TECHNOLOGY

Website:www.deity.go■ in

颯ul

No。………….

17(1)/2015-IPHw

M/S.Transasia Bio Medicaヒ Ltd.

丁ransasia HOuse′ 8′ Chandiva‖ Studio Road

Mumbai′ Maharashtra‐ 400072

Sub: App‖ catiOn for ratificatiOn of norms Of Advance Licence No.031079o197 dated

13.10.2014 Lsued tO M/s.Transasia BiO Medた
als Ltd.Mumbai.

Please refer to your application received from the o/o the DGFT on the subject mentioned above.

You are requested to provide the following information to enable further processing of the case:-
.f\_____-----_

Brief on export product

Quantity of import items required for manufacturing one unit of export product
Wastage claimed in manufacturing process
Justification for the wastage
Details of standard accessorise to be provided with equipment

Yours faithfully

ゞ
(Saurabh Ranjan)

Scientist, B,

り

呻

呻

ｉｖ，

ｖ，

―
/

Copy to:

Shri Praveen Sharma

Dy. Director General of
Foreign Trade

O/o DGFT

Udyog Bhavan

New Delhi

Wr.t.DGFT I.D..No.01/80/50/489/AM15/DES-1/1649 dated 15.1.2015

gdGeiRffiFrSill
0,fr"S.*.qffifr
+dt*-d-t tooos

ELECTRONICS NIKETAN
6,C.G.0.COⅣIPl′EX
NEヽV DEIノHI‐ 110003

Qゾ 2,2フサダ

肺

Date.… ……Ⅲ………

11.2.2015
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Ministry of Heavy Industries & Public Enterpriselrf 3.3 )2tf.
Department of Heavy Industry L)t /

TSW(B) Section

Subject: Application of M/S Thermal Systems (Hyderabad) for
ratification of norms of Re no -0910061120

DES-I, DGFT may kindly refer to the above mentioned licenses
of MiS Thermal Systems (Hyderabad) on the subject mentioned
above. I am directed to state that the comggnts_gf this office is as
under.

"Delete item no 10,item no B&9- GN-4, net to net, Rest under C-
1742"

The above issues with the approval of IA(KKT).

Development Officer
06-02-15

DG「 F′ FFDO′ DES― I
Deptt.of HI′ UO No3(19)/15/丁 SW(B)gι′ dated
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F No 46011/106/2009‐ PC)_.‖
Government oflndia

Ministry of Chemicals & Fertilizers
Department of Chemicals & petrochemicals

Di

N

化)

To

S陥面Bh謂ぽぷ[名鵠
Dated the 13th February,2015

M/s. POLY MEDTCURE LTD,
8-232, Third Floor, Okhla,
lndustrial Estate, phase-lll,
New Delhi - 110 020.
Email lD : himanshu@polvmedicure.com

Subject : Advance Authorisation Apptication from M/s. Poly Medicure Ltd, New Dethi forthe import of inputs against the export of Flow Regulator with pVC Tube for600000 numbers. (Advance Authorisation No.Osf 03919s4 dated 12.11.20141.

Sir.
I am directed to refer to your advance authorization applications received from o/o DGFTon the subject cited above. You are being advised to submit the foilowing infoimation :

1' Technical specifications,. 7o composition (by weight), weighVsquare meter along withspecific and use/application and the copy of export oioer toi flr" Lxport pioouct i.e. GRpwall Panels may be furnished. The total weight of 1470 square meter Cnp w"rr panels
may also be indicated.

2' Chemical name, Technical specifications along with foreign suppliers catalogue for all theitems of import may be furnishecl.
3. Detaiis and quantity of other indigenous inputs to be used in the manufacture of theexpori product may be indicatecl.
4' Detailed manltfactrrrtng process along r,,riih justification for wastages at each stage andalso on each of the raw material may be furnishecl.5' Complete material balance indicating input and output material on weight to weight basesat each stage of manufacturing pro.L=..
6' Details of production of export product under reference and corresponding consumptionof raw material in the year 2013-14 and 2014-15 duly certified by cA mav u-e furnished. lfthe production has not commenced in the past, ihu d"tril, from .o**.n."ment ofproduction may be furnished duly certified by CA.

Your's faithfu‖ y,

Joint lndustrial Adviser

Tel:011_23071442
丁elefax:oll-23071187
Email:Omsharmaonic.in

ト
ン

copvto : Shri Parve_en Sharma, Deputy Director General of Foreign Trade,, O/o DGFT,Udyog Bhawan, New Delhi-l10 001 (w.r.t. theirU.o. No. olt}ot}utoosl4tAM-15/DES-|/1674
fited 16.01.2015. Email : parveen.s@nic.in n ,/
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F. No. 460111106/2009- pC- il

Government of lndia
Ministry of Chemicals & Fertilizers

Department of Chemicals & Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-1 10 001

Dated the 13th February, 2015

彦ゝS

To

M/s. POLY MEDICURE LTD.,
8-232, Third Floor, Okhla,
lndustrial Estate, Phase-lll,
New Delhi- 110 020.
Email lD : himanshu@polvmedicure.com

Subject : Advance Authorisation Application from M/s. Poly Medicure Ltd, New Delhifor
the import of inputs against the export of Non-Pyrogenic Sterile lntravenous
lnfusion Sets (1.V. Set) for 3600000 numbers. (Advance Authorisation No.
051 039'1 973 dated 13.11.2014).

Sir.
I am directed to refer to your advance authorization applications received from O/o DGFT

on the subject cited above. You are hereby advised to submit the following information alongwith
samples

1. Requirement of each of inputs alongwith their justification for import quantity and
wastages claimed.

2. Chemical iiame, Technicai specifications along wiih foreign
items of import may be furnished.

suppliers catalogue for all ihe

3. Details and quaniity of other indigenous inputs to be usecl in the manufaciure of the
export product may be indicated.

4. Detailed manufacturing process along with justification for wastages at each stage and
also on each of the raw material may be furnished.

5. Complete material balance indicating input and output material on weight to weight bases
at each stage of manufacturing process.

6. Details of production of export product under reference and corresponding consumption
of raw material in the year 2013-14 and 2014-15 duly certified by CA may be furnished. lf
the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

Your's faithfully,
.4\,,'l/l }^ I'[dE,

(O.P. Shar-rna)
Joint lndustrial Adviser

Tel: 0'11-23071442
Telefax: 011-23071187

Email: omsharma@nic.in

レ

Copv to : Shri Parveen Sharma, Deputy Director General of Foreign Trade,, O/o DGFT,
Udyog Bhawan, New Delhi-110 001 (w.r.t. their U.O. No. 01/80/50190513/AM-15/DES-|/1675
dated 16.01,2015. Email . parveen.s@nic.in 

brr/
V

^*, I/ I PARVF-EN SHARMA

a.r)9' (ffitu DY''dl'ector Generalr\ /nh, 
"i!ilit[BJ?'"1i'fi!115u"fl,!l"T;

UdYog Brtawan' New Delhi-11
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0310312015 - Case No.36122/80 (iWs ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510392005 dated 14.11.2014)

Advance Authorisation may be ratified as under:

1. Net weight of export items at Sl. No. I & 2 may be specified as 72.8 MT & 72.8 MT
respectively.
Word "Relevant" may be prefixed r,vith the description of import items at Sl. No. 1,2 &
).

3 . Quantities of import items at S1. No. 1,2 & 3 may be allowed as I .0417 Kgs/Kg. content

in the export products as claimed by the firm.
4. Quantity of import item at S1. No. 4 may be allowed as 2 Nos. on net to net basis. Duty

free weight of this item may be allowed as 10717 Kgs. inclusive of 41.2 7o wastage after

taking 20 o/o recovery from scrap.

5. Quantity of import item at Sl. No. 5 may be allor,ved as 2 Nos. on net to net basis. Duty
lree r.veight of this item may be allorved as 7545 Kgs. inclusive of 55.9 7o r,vastage after

taliing 20 %o recovery from scrap.

6. Quantities of import items at Sl. No. 6 , 7 &.8 may be allowed as 8 Nos., 2 Nos. &
2 Nos. respectively on net to net basis. Duty free weight of these items may be allorved

as applied for inclusive of 4.17 % wastage.

7. Quantities of import items at Sl. No. 9, 10, 11 & 12 (Welding consumables) may be

allowed as applied for i.e 1000 Kgs., 1000 Kgs. , 680 Kgs & 1520 Kgs. respectively.

Norms Committee may take a vier,v,

つ
乙

多
ノ
′
フ 〕′1ノ´

(S.K.Jain)
Developmen1 0fflcer

Norms Committee I
DIPP No 12/23/2015-TSW/118 dated 03/03/2015
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話 イrDepartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03/03/2015… Case No.10/25/80(Ⅳ 1/S Godrej&Boyce Manufacturing
Company Limited)(Advance Authorization No.0310791200 dated 18.11.2014)

Advance Atlthorisation may be ratifled as llnder

l. Net Empty weight of export product rnay be speciflcd as 40736 Kgs.

2. Word“ Relevant''llnay be preflxed with the descHption of import items at
Sl.No.1,2&4.

3. Quantity of import item at Sl. No. 1 may be

inclusive of 7 Yo wastage.

4. Quantity of import item at Sl. No. 2 may be

inclusive of 34.1 Yowastage.
8. Quantity of import item at Sl. No. 3 may be allowed as 17 Nos. on net to net

basis. Duty free weight of this item may'be allorved 22871 Kgs. inclusive of
11.6 % \,vastage after taking 20 Yo recovery from scrap.

5. Quantity of import item at Sl. No. 4 may be allor,ved as 6402 Kgs. (5498

Mtrs.) inclusive of 370 wastage as being used for the manufacture of
U-tubes.

6. Quantity of import item at Sl. No. 5 may be allowed as 1799 Kgs.(80
Nos.) on net to net basis.

Import item at S1. No. 6 may be may be allor,ved as on net to net basis.

Qtrantities of import items at S1. Nos. 7,8 &.9 may be allorved as 277 Kgs.
each.

allowed as 12104 Kgs.

allowed as 2174 Kgs.

７
′
　
０
０

9. Quantity of import item at Sl. Nos. 10 may be allowed as 96 Kgs

Norms committee may take a vier.v

-.>::

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No 12/23/2015-TSη//119 datcd 03/03/2015
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Departlnent of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 0310312015 - Case No. 43122180 OzI/s Alpine Coils LLP) (Advance

Authorization No. 0410159777 dated 24.11.2014)

Firm may be asked to s,bmit the following details:

l. Information in respect of Sl. No. 3,4,5 & 11 of Standard Deficiency
Format, export product wise.

2. Specific names of export items from Sl. No.4 to 55.

3. Quantities of export items in Nos. also in addition to their weights.

4. Quantities of import items at Sl. No. 2, 4 &,6 in Nos. also in addition to

their rveights.

Norms commiftee may take a view

./ -'---l t3try-
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No. 1212312015-TSW/I29 dated 03 10312015

ヘ
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Department of Industrial Policy & Promotion
(rs!y)

NC Meeting dated 03/03/2015 - Case No. 17125180 (i\Us Larsen
(Advance Authorization No. 0310791353 dated 24.11.2014)

Advance Authorization may be ratified as under:

Norms Conlmittec I

DIPP No 12/23/2015-TSⅥ″/131 dated 03/03/2015

& Toubro Limited)

1. Net Fabricated weight of 468,85 MT may be specified with the quantity of
export product.

2. Import items at Sl. I & 2 shall be of relevant grade and thickness as contained in
the export products.

3. Quantities of import items at Sl. No. I & 2 may be allowed as 1.03 Kgs./kg.
content in the export products as claimed by the firm.

4. Quantities of import items at Sl. No. 3, 4 & 5 (welding Consumables) may be

allorved as applied for i.e. 4189 Kgs., 6360 Kgs. & 4189 Kgs. respectivel,v.

5. Import item at Sl. No. 6 may be allowed on net to net basis

Norms committee may take a view

(S. K. Jain)
Development Officer

蛛絲
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(S,K.Jain)

Development Ofrlcer

Department of Industrial Policy & Promotion
(TS!v)

NC Meeting dated 0310312015 - Case No. 19/25180 (NtI/s Larsen & Toubro Limited)
(Advance Authorizatio n No. 03 I 079 I 350 dated 24.11.2014)

Advance Authorization may be ratified as under:

1. Net weight of 257.213 MT may be specified with the quantity of export
product.

2. Import items at Sl. 1 & 2 shall be of relevant grade and thickness as contained in
the export products.

3. Quantities of import items at Sl. No, I &2 may be allowed as 1.03 Kgs.&g.
content in the export products as claimed by the firm.

4. Import item at SL No. 3 may be allowed as 38 Nos.(18600 Kgs.) on net to net
basis with accountability clause.

5. Import item at Sl. No. 4 may be allowed as 6 Nos.(3800 Kgs.) on net to net basis

with accountability clause.

6. Quantities of import items at Sl. No. 5, 6,7 & 8 (welding Consumables) may be

allowed as 8182 Kgs., 2800 Kgs.,742l Kgs. & 15603 Kgs. respectively.
7 . Import items at Sl. No. 9 & l0 may be allowed on net to net basis

Norms committee may take a view

Norms Committee I
DIPP No 12/23/2015-TSヽ V/132 datcd 03/03/2015
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Department of Industrial Policy & Promotion /+1-1,1(
(rs!v)

NC Meeting dated 0310312015 - Case No. 20125180 (htUs Larsen & Toubro Limited)
(Advance Authorization No. 0310791356 dated 24.11.2014)

Firm may be asked to submit the following information:

l. Net weight of indigenous items in the export products.
2. Information in respect of Sl. No. 5,11 & 14 of Standard Deficiency Format.
3. For net weight of components to be manufactured from import items at S1. No.l, 2 & 3

details of components with net weights thereof may be indicated.
4. Detailed calculations for the quantity of import item at Sl. No. 6 supported by length and

number of pipes/tubes in the export products

Norms committee mav take a vier,v

,u-,/- - T\",-
(S. K. Jain)

Development Officer

Norms Committee I
DIPP No. 12123 12015 -TSW1 33 dated 03 10312015
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Departlllent of lndustrial Policy“ &Promotion
gsw)

Norms Comlnittec I

DIPP No.12/23/2015-TSW/134 dated 03/03/2015

Advance Authorization may be ratified as under:

つ
４

6.

7.

０
０

Net Empty weights of 494.462 MT & 280.767 MT may be specifieC with the

quantities of export products at Sl. No. I & 2 respectively.
Import items at Sl. 1 & 2 shall be of relevant grade and thickness as contained in

the export products.

3. Import item at Sl. No. 11 shall be of relevant grade and dia. as contained in the

export products.

Qtrantities of import items at Sl. No. I & 2 may be allowed as 1,03 Kgs.&g.

content in the export products as claimed by the firm'
Import item at Sl. No. 3 may be allor.ved as 61 Nos.(l16000 Kgs.) on net to net

basis r.vith accountability clause.

Quantities of import items at S1. No. 4, 5, 6 & 7 (rvelding Consumables) may be

allowed as 17309 Kgs., 13258 Kgs., 30154 Kgs. & 47463 Kgs. respectively

Quantiry of import item at S1. No. 8 may be allowed as 3500 Kgs.(3500 Nos.) on

net to net basis with accountability clause.

Quantiry of import item at Sl. No. 9 may be allowed as 1000 Kgs.(500 Nos.) on

net to net basis rvith aceountability clause.

9. Quantities of import items at Sl. No. 10 & 11 may be allowed on net to net

basis as claimed by the firm.
10. Quantity of import item at Sl. No. 12may be allorved as 8500 Kgs.(28 Nos.) on

net to net basis r,l'ith accountabilitl'clause.

Norms commitee ma、 take a宙 e、

4.

¬ い ´
´

ノ イ
:~3)`、 ,″

(S.K.Jain)
Development Offlcer

ゾイル｀イツ

NC ⅣIeeting dated 03/03/2015‐ Case No.22/25/80(P1/S Larsen&Toubro Lilnited)

(Advance Authorization No.0310791352 dated 24。 11.2014)
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F`No 46011/106/2009-PC)― ‖
Government oflndia

Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No.223,A llVing,
Shastri Bhawan,New Delhi‐ 1lo ool
Dated the 13th February,2015

To

M/s.POLY MEDiCURE LTD.I
B-2321 Third Floor,Okhia:

lndustrial Estate,Phase― |‖
:

New Delhi-110020.
EmaiHD:EmaiHD:himanshu@pOlvmedicure.com

SubieCt: Advance Authorisation Application from Mノ s.Poly Medicure Ltd,New De:hi
forthe import ofinputs againstthe export of Non‐ Pyrogenic Sterile:ntravenous
infusion Sets(l,V.Set)for 24000000 numbers(Advance Authorisation
No.0510392135 dated 25.11.2014).

Sir`

l arn directed to referto your advance authorization applications received from C)/O DGFT

on the subieCt Cled above You are being advisedヒ 〔理bmLJxJbl10wlng information i

ヽЪ

1. Requirement of each of inputs alongwith their justification for import quantity and
wastages claimed.

2. Chemical name, Technical specifications along with foreign suppiiers catalogue for allthe
items of impori may be furnished.

3. Details and quantity of other indigenous inputs to be used in the manufacture of the
exporl pi'oduci may be indicaied.

4. Detailed manufacturing process along with justification for wastages at each stage and
also on each of the rarar material may be furnished.

5. Complete material balance indicating input and output material on weight to weight bases
at each stage of manufacturing process.

6. Details of production of export product under reference and corresponding consumption
of raw material in the year 2013-14 and 2014-15 duly certified by CA may be furnished. lf
the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

Your's faithfully,

」oint lndustrial Adviser

Tel:011-23071442
Telefax:041-23071187
Emall:omsharmaonic.in

騎
/

ぽ や

Copv to : Shri Parveen Sharma, Deputy Director General of Foreign Trade,, O/o DGFT,
Udyog Bhawan, New Delhi-1 10 001 (w.r.t. their U.O. No. 01180ry4100507/AM-15/DES-|/1676
dated 16.01.2015. Email : parveen.s@nic.in. l\ ,/:"/ iV
ぽ

"パ
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Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Application of MIS Promac Engineering Limited for
ratification of norms of licence no 0710107055 dt 26-71-t4

DES-I, DGFT may kindly refer to the above mentioned licence of

M/S Promac Engineering Limited. I am directed to state that the

comments of this office is as follows'
___--_/

" Item L,2,3,5- Net to net,A/Cbillity,GN-4'
Item 4&6-delete"

The above issues with the approval of IA(KKT)'

DG「F(FTDO′ DttS― I)
Deptt.OF HI′ UC)No 3(21)2015-TSW(B)/サ

チ
′ dated

ψ

まゞがFイ

PARVEEN SHARMA

囃:驚i翻酔

B,C,Nayak
Develofment Officer

05-02-15



ηダ
ド ι

Departlnent of lndustrial Policy`&Promotion

(TSVの

NC MIeeting dated 03/03/2015‐ Case No.46/22/80(M/s Hindustan AeronautiCS Limited)

(Advance Authorization No.0710107066 dated 26。
11.2014)

Advance Authorization may be ratified as under:

1.Ne below
| Of ucts may be specified as given

Sl.

No.

Net
Export
VVt.`Kgs.ヽ

Sl.

No。

Net

Export
Wt.(Kgs)

Ｌ

　

ｏ

Ｓ

Ｎ

Net
Export

Wt.(kss.)

Sl.

No.

Net
Export

Wt.(kss.)

1 300 4 1482 7 2400 10 11000

う
４ 360 700 1845

D 22770 6 2300 9 2625

察・NL′ |れヽ

ifled

2 mlT農嘲∬聞厳∬ζl麟∬I冨輔l瀑薔城選盤3.Quantity ofimportitem at Sl.No.2 may
2.632 Kgs./Kg. contcnt in the export products at Sl.No. 3 to6 a■

er taking 20° /o

recovery from scraP'

4. Quantity of imPort item

3.983 Kgs./Kg' content in

recovery from scraP.

Norms committee maY take a view

ISⅧ 響 ぬ dm2師

at 51. No. 3 may be allowed as 71178 Kgs' as

the export products ui Sl. No. 7 to 10 after laking2} o/o

= 
一

イ   ラlい

「(S.K.Jain)
Development Officer

隋
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Department of lndustrial Policy`&Promotioll

(TSⅥЭ

NC Meeting dated 0310312015 - Case No.23125180 (N&s Persang Alloy Industries Pvt.

Limited) (Advance Authorization No. 3410040725 dated 26.11.2014)

Taking clue from SION C-1210, Advance Authorisation may be ratified as under:

L euantities of import items at S1. No. 1, 2 &. 3 may be allorved as applied for i.e.

l-187 .74 Kgs., 791.82 Kgs. &. 40.44 Kgs. respectively as 1.01 Kgs./I(g. content in the

export Product.

Norrns committee maY take a vier'v

TSⅧ
“

倣 d∞Юν矧 5

+-,
3I3t1-

(S. K. Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0310312015 - Case No. 21125180 (NUs Larsen & Toubro Limited)
(Advance Authorization No. 0310191479 dated 27.11.2014)

Advance Authorization may be gffied as under:

l. Net Empty weight of 25.8 MT may be specified with the quantity of export

product.
2. Import items at Sl. 1, 2, 3 &.4 shall be of relevant grade and thickness as

contained in the export products.

3. import item at Sl. No.7 shall be of relevant grade and dia. as contained inthe
export products.

4. Quantities of import items at Sl. No. 1,2 &.4 may be allowed as 1'05 Kgs'/kg.

content in the export product as claimed bi' the firm.
5. Quantity of import item at Sl. No. 3 may be allor,ved as 618 Kgs. as

1.03 Kgs./kg. content in the export product.

6. Import item at Sl. No. 5 may be alior,ved as 12 Nos.(9000 Kgs.) on net to net

basis r.vith accountability clause.

7. Quantity of import item at sl. No. 6 may be allowed as 5000 Kgs.(10 Nos.) on

net to net basis with accountability clause.

8. Imporr item at Sl. No. 7 may be allowed as 2856 Kgs.(2600 Mtrs.) inclusive of
2 oh wastage.

g. Quantities of import items at Sl. No. 8, 9, l0 & 11 (rvelding Consumables) may

be allorved as 114 Kgs.. 156 Kgs., 75 Kgs' & 192 Kgs. respectively

Norms committee may take a、
′iew

'La '^

,f- -- '\t 3'1/-
(S. K. Jain)

Development Officer

itr

Norms Committee I
DIPP No. 1212312015-TSW/149 dated 03/03/2015

PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bfiawan, New Delhi-11
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DGFT, FTDO , DES-I)
Deptt. of HI, udrtrolt n)lLs-Tsw(B) f.( dated

Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

丁SW(B)Secuon

SutteCt:Application of M/S ISGEC Ltd for ratification of norms of AA no

0510392240 dt 02-12-14.

DES― I′ DGFT rnay kindly refer to the above mentioned licenses of M/S
ISGEC Ltd.丁he firm may be asked to submit sl no ll of SDL along with

net content of the raw materal to exarnine their request,

丁he abOve issues with the approval of IA(KK丁 ).

Developrllent Officer

03-02-15

も・
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PARVEEN SHARMA

輔轟i欄締
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F.No.46011/79/2010‐PC■ つ助
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Govcrrllnent oflndia

ⅣIinistry ofChcmicals&Fertilizers

DepartFnent Of Chemicals`に Petrochemicals
*****

面 rio Praveen Sharma,

Dy.D.G.F.T,(DES― I),

O/o DGFT,Udyog Bhawan
Ne、v Delhi-110011

%、 、

)〆
フ

豚

フクプーカゥ
/

Shastri Bhawan, New Delhi-l l0 001

Dated, the y1 \lJanuary,2015

OFFICE MEMORANDUM

Subject: Advance Authorization Application from IWs. Freedom Opthalmic Pvt, Ltd. for the

import of raw material against the export of Hydrophobic Acrylic Intraocular Lens.

(Advance Authorisation No. 04 1 0 1 5983 2 dated 03 .12.2A I q.
*****

The undersigned is directed to refer to DGFT U.O. No. 0ll80l050l525lAM|11DES-
111619 dated 13.01.2015 on the subject mentioned above. The proposal of the firm has been
examined in this office. The Department of Chemicals & Petrochemicals recommends the
present Adr,'ance Authorization Application on the follou'ing basis:-

Item to be Exported Quanfify
Hydrophobic Acrylic Intraocular Lens l No.

Ralv-material recommended to be Imported Quantity.,

l. Relevant Acrylic Hydrophobic Blanks / Plastic

Pellets (Dia 15.90 mm + 0.30 mm. Thickness

mm + 0.25 mm)

ｅａｒ

　

・

６５

ｃ
ｌ

２

1.10 No.

2. Relevant Injector / Cartridges Net + 1oZ rvastage

3.Diamond Tool 0.0001751ゞ o.

This issues、vith the approval of colllpetent allthority.

(Dharam Vir) fit 1a'.,6
Section Officer

Tele:- 2338 2575

ノ
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F No.46011/79/2010-PC― II
Govcrllrllent oflndia

Ⅳfinistry ofCheFniCals`と Fertilizers
Department of Chemicals&Pctrochemicals

*****

ア~アイ/ゞ

from M/s. Freedom Opthalmic Pvt. Ltd. for
the export of Hydrophilic Acrylic Foldable
(Advance Authorization No. 0410159838

Yours faithftrlly,

@
(Dharam Vi.) -U/.-f-

Section Officer
Tele:- 2338 ?575

ク、ィレ′/」/―

■
■

Ｄ́
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「
■
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・・

Shastri Bhawan,New Delhi_110 ool

Dated,thリレ1ム r」anuary,2015
To

M/s. Freedom Opthalmic pvt. Ltd.,
PIot No.3 1, Sipcot Industrial Complex,
Mookondpalli Village, Hosur,
Tamil Nadu - 635126

Subject: Advance Authorization Application
the import of ralv material against

Intraoculal Lens. (Semi Finished).

dated 04.12.2014\
t?'4 + >1. +.

I am directed to refer to yotir advance authorization application received tiom O/o DGFT on
above mentioned subject. You are being advised to submit the foilorving information.

1. Technicai specifications, material of construction, shape/ size including
rveight/piece etc. of Hydrophilic Intraocular Lens(Semi Finished) to be
exported. What is the meaning of r.vord (Semi Finished)? The copy of
export order may also be ftrrnished.
Teclmical specifications, materiai of consiruction. shapei size and
r.r'ei girt/piece of Hr,'drophi I ic blanks.
Detailed ilanLrtacturing process aloire\.\'ith techr.rical justification Ior
wastages at each stage of manufacturin_e process and also on each of the
rar.v-material s/consumabl es may be fur-ni shed
Basis for the appiied qr-rantity of Diamond tool may be furnished.
In the cA cerlificate yolr have indicated production of Hydrophilic
Intraocular Lens (Semi Finished) as Nil durin_s the year z0l3-14. What is
the basis of applied quantities. The details of production of Hydrophilic
Intraocular Lens (Semi Finished) fi'om April. z0l4 to December, z0l4
duly certified by CA.
Small sample of export prodtict and Hydrophilic blanks to be imported
Any other relevant information

6.

7.

)FS

魏 Shi R・涎m shπmL D卜 DQR■ のES In,0ん ,DGF■ Udpg BMwa,
Delhi-110011[w.r.t.their O.M No 01/80/050/526/AM15/DES‐ 1/1615 dated 13.01.20151

一／

ドゝ ツいさ
′
 鵬贈離選熙童蠣翫晴

Udyog Bhawan,New Delhi-11

New
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46011/79/2010‐ PC_II

Ministry of Chemicals and Fertilizers
Department of Chemicals & petrochernicals

'k***,k*

|。 1 身じ

Rool■ No.223,AヽVing,
Shastri Bhawan,New Delhi‐ 110 ool
Dated the 26til February,2015

M/s Freedorn Opthalrnic Pvt. Ltd.
PIot No. 31, Sipcot Industrial Complex,
Mookondpalli Village. Hosur.,
TamilNadu -635 126
em ail : a rc@freedo morrthalmic.conr

Sub: Advance Authorization Application
Hydrophobic Intraocular Lens.
05.1 2.20 1 4) - reg.

Sir.

for the import of rary material
(Advance Authorization No.

against the export Of

0410159847 dated

ぶ

This is with reference to your application forlvarded by DGFT. In order to examine your
application further. please furnish the following informalion:-

i. Technical specifications, material of construction, shape/size including weight/piece etc. of
Hydrophobic Intraocular Lens to be exported.
ii. Technical specitications. n'laterial of construction, shape/size and lveight/piece of Hydrophobic
blanks. IN addition you have inclicated imporl of plastic clear pellets uvhich is not clear and similar
details may also be furnished.
iii. Detailed manufacturing process along lvith technical justification for wastage at each stage of
manufacturing process and also on each of the raw materials/consumables may be furnished.
iv. Basis for the applied quantity of Diamond tool may be furnished.
v' Details of production of export products i.e. Hydrophobic Intraocular Lens under reference and
corresponding consLunption of all the rarv materials (both imported and inciigenous) during the 2012-
13.2013-14 dulv certified bl CA uray be furnished. If the production has nor cornr.nenced in the past.
details tj'orn corrmencerrent of production mav be furnished dulv certifiecl br* cA.
vi. Saurprl3 of export producr and Hydiophobic blanks to be ir.iiportecl.
vii. Anl other relevant information.

On receipt of the above infonnation. your application would be examined on merit.

Joint lndustrial Adviser

Teli 011-23071442/Tclefax:011_23071187

Email:

Copy to:-

Shri Parveen Sharma,
Dy. Director,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Comrnerce and Industry,
Udyog Bharvan. Nerv Delhi
Tel. No.23061562, Extn. 146

Fax:23062225/23061613
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PARVEEN SHARMA

I嘱轟躙 ]蹴
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Departlnent of lndustrial Policyと &Promotion

(TSⅥЭ

Norms Commiftee maY take a view.

X・ NC・ 6ルも

;“
口`

NC Meeting dated 0310312015 - Case No. A/R-01 (M/s Analyser Instrument Co. Pvt.

Ltd. ) (Advance Authorization No. 1310044806 dated l7 JA.2013)

Advance Authorisation may be ratified as under:

As informed by;rm's representative in Personal Hearing in NC

meeting dated0gll2l2}l4,description of export items may be modified as
,,Gas Analyzer System (Penals) comprising of Gas analyzers, Sampling

systems, accessories including, piping, valves etc."

Import items from Sl. No. 1 to 24 may be allowed as per GN-4 for

engineering products.

Norms Committec I
DIPP No.12/23/2015-TSヽ V/01-A/R  dated 03/03/2015

´
与

ラ 可 1'ノ

(S. K. Jain)
Development Officer
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Ministry of Heavy Industries & Public Enterp
Department of Heavy Industry

TSW(B) Section
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Subject:ApplicatiOn of M/S TOShiba」 SW for ratification of norms of
AA no 0410144941dt 10‐ 04‐ 13
DES― I′ DGFtt may kindly refer to the above mentioned licenses of
M/S ttOShiba」 SW on the suttect mentioned above`丁 he nrm has
rep‖ ed vide their letter of dated 25-11-14 The firrll has represented

forincrease in quantity ofitern no l to 7′ i.e A‖ oy steel ReCtangular

bar. Based on the information submitted′  this Office 〔ecornrnQnds
vvastage of 486%on itern no l to 7′ i.e5,86 kg/kg COntent in export
product.

The above issues with the approval ofJS(RKS).

Development officer
‐ e―

3(16)/11/丁 SヽⅣ(B)eated
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Department of Heavy IndustrY

TSW(B) Section .)l'o ?.Jaffl

Subject: Application of M/S Toshiba ISW for ratification of norms of

AA no 0410t44942 dt 10-04-13
DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S Toshiba JSW on the subject mentioned above' The firm has

submitted reply vide their letter of dated 25-LL-74. This Office

recommends wastage on import of item no 3 on repeat basis with

Tte-ffio 3-of AA no 0410L47928 dt 11-07-13.

The above issues with the approval of IA (KKT).

,--f\/ /,h/
l/u>//- B.C. Nayak

Development Officer
16-01- l_ 5

DGFT, FTDO, DES-I
Deptt. of HI, UO No3(31)/L3|TSW(B)3'l dated

Ⅲ雨受ⅣびHttyhdusttk    塑型』
生
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Ministry of Heavy lndustries&Pub‖ c Enterprises

Department of Heavy lndustry
TSW(B)SecuOn

Subject: Application of M/S Godrej & Boyce ltd ratification of
norms of AA no- 0310606323 dl 74-t2-L0.

DES-I, DGFT may kindly refer to the above mentioned licence of
M/S Godrej & Boyce ltd. Firm's representation dated 31-01-15
enclosing their letter of dated 22-07-15 has been examined.
There is no new information & this office reiterated its earlier
comments of dated 13-02-15.

The above issues with the approval of IA(KKT).

Deptt Of HI′ UO No3(81)/10-TSい /(B)

Development OfFicer
23-02‐ 15

9`″    dated
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PARVEEN SHARMA

M諦鸞]孵

;ffun4



ヽ
16可3

Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

Subject: Application of M/S Godrej & Boyce ltd ratification of

norms of AA no- 0310606323 dt 14-12-LA.

DES-I, DGFT may kindly refer to the above mentioned licence of

M/S Godrej & Boyce ltd. Firm's representation dated 22-01-15

requesting deletion of amendment in description of import has

been examined. The description of item no 2 &3 was amended as

per firm's letter of dated 28-04-11. (Page 6/L4 of the letter, copy

of firm's letter enclosed). It is clarified that the firm's Original

description of import was general & the amended descrlptlons are

specific as per the information submitted by the firm' So this

Office does not support firm's request'

The above issues with the approval of IA(KKT)'

Development Oricer
13-02… 15

DG「F(FTDOf DES― I)
Deptt.of HI′ UO No3(81)/10-丁 SⅥノ(B)三
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小 | PARVEEN SHARMA
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0310312015 - Case No. A/R-108 ([Os Bharat Heavy Electricals

Limited ) (Advance Authorization No. 0410112044 dated 02.03.2011)

Norms may be modified as under:

1. Quantity of import item at Sl. No. 2 may be amended as "94 Sets" and the same may be

allowed as per GN-4 for engineering products.

Norms committee may take a view

多 ~九´
(S.Ko Jain)

Development Offlcer

Norms CommitteeI
DIPP No.12/23/2015-TSW/108-A/R dttcd 03/03/2015

隋
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SutteCt:ApplicatiOn of M/s Echaar Limited fOr ratincatiOn of norms Of
Hcence no一 o310682257 dt 16-02-12
DGFT ID-01/80/50/542/AM12/DES― I

DES― I′ DGFT may kindly refer to the above mentioned licence of M/s
Echaar Lirnited. 丁he firrn′s rёply of dated o3-12-14 has been
exanlined. It is observed that the drawings subrnitted at page no`
387′  393′ 400′ 406′ 412′ 420′ 421′ 422′ 423′ 434′ 439′ 440′ 447′
448′ 449 are not legible.丁 he firrln may be asked to subnlit calculation
supported by legible drawings supported by~legible engineering
dravving n/ith relevant dirnensions highlighted.

丁he above issues vvith the approval of IA(KK丁
).

Development officer
05-02-15

DG「 l‐ (FTDO′ DES― I)
Deptt,of HI′ UO No3/62/12-TSVV(B)
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